
FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) 
Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF  
AERONET TECHNOLOGIES PRIVATE LIMITED 

RELEVANT PARTICULARS 
1.  Name of corporate debtor Aeronet Technologies Private Limited 
2.  Date of incorporation of corporate debtor 26.05.2000 
3.  Authority under which corporate debtor is incorporated / 

registered 
RoC-Chennai 

4.  Corporate Identity No. / Limited Liability Identification No. of 
corporate debtor 

U30007TN2000PTC045033 

5.  Address of the registered office and principal office (if any) of 
corporate debtor 

Reg office:  No. 47/16, 1st Floor, Mayor Siva 
Shanmugam Street, Nungambakkam, Chennai  
Tamil Nadu-600034 

6.  Insolvency commencement date in respect of corporate debtor 8th September 2026 
7.  Estimated date of closure of insolvency resolution process 7th March 2027 
8.  Name and registration number of the insolvency professional 

acting as interim resolution professional 
Nikhil Sachdeva 
IBBI/IPA-001/IP-P-02743/2022-2023/14184 

9. Address and e-mail of the interim resolution professional, as 
registered with the Board 

Address:  H. No. 541-L, First Floor, Model Town, 
Preet Hospital Road, Ludhiana, Punjab ,141002 
Email: nikhilsachdeva.ca@gmail.com 

10. Address and e-mail to be used for correspondence with the 
interim resolution professional  

Address:  H. No. 541-L, First Floor, Model Town, 
Preet Hospital Road, Ludhiana, Punjab ,141002 
Email: cirp.aeronet@gmail.com  
 

11. Last date for submission of claims 22nd September, 2026 
12. Classes of creditors, if any, under clause (b) of sub-section (6A) 

of section 21, ascertained by the interim resolution professional 
NA (As per information available in Public 
Domain) 

13. Names of Insolvency Professionals identified to act as 
Authorised Representative of creditors in a class (Three names 
for each class) 

NA (As per information available in Public 
Domain) 

14. (a) Relevant Forms and  
(b) Details of authorized representatives  

are available at:  

Web link: https://ibbi.gov.in/en/home/downloads 
Physical Address:  H. No. 541-L, First Floor, 
Model Town, Preet Hospital Road, Ludhiana, 
Punjab ,141002 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency 
resolution process of the Aeronet Technologies Private Limited, on 8th September,2026 
 
The creditors of  Aeronet Technologies Private Limited are hereby called upon to submit their claims with proof on or before 
22nd September, 2026 to the interim resolution professional at the address mentioned against entry No. 10. 
 
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims 
with proof in person, by post or by electronic means. 
 
Submission of false or misleading proofs of claim shall attract penalties 

 

 

 
Date: 11th September 2026                                                                                                                           Nikhil 
Sachdeva                                                                                                                                                       
Place: Ludhiana                                                                                                                     Interim Resolution Professional 

                                                                                                                                Aeronet Technologies Private Limited 
                                                                                                     IBBI Reg No: IBBI/IPA-001/IP-P-02743/2022-2023/14184 
                                                                                                    AFA: AA1/14184/02/311225/107328 Valid Upto 31.12.2026 



Loan
Account No.

Date of
Possession

Amount & Date of
Demand Notice

Name of Obligor(s)/Legal Heir(s)/
Legal Representative(s)

09/09/2026
Symbolic

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing Finance
Limited., under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with rule
3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice dated as below call-
ing upon the Borrowers to repay the amount mentioned in the notice within 60 days from the date
of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to the borrower, in partic-
ular and the public, in general, that the undersigned has taken Possession of the property
described herein below in exercise of powers conferred on him under section 13(4) of the said Act
read with rule 8 of the said Rules.
The borrower, in particular, and the public in general, are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the TATA Capital
Housing Finance Limited, for an amount referred to below along with interest thereon and penal
interest, charges, costs etc. from date of demand notice.
The borrower’s attention is invited to provisions of sub-section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

TATA CAPITAL HOUSING FINANCE LIMITED
Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao

Kadam Marg, Lower Parel, Mumbai – 400013. CIN No.
U67190MH2008PLC187552. Contact No. (022) 61827414, (022) 61827375

MRS.MUTHULAKSHMI.M,
as a Borrower and

MR.BAGAVATHI RAJ
As a Co-Borrower

TCHHL0836000100
148987&TCHIN0836

000100152190
&TCHIN0479000100

291513

15-06-2026 &
Rs. 24,13,305/- (Rupees

Twenty Four Lakh
Thirteen Thousand Three
Hundred And Five Only)

Sl.
No.
1

Date: 11/09/2026 Sd/- Authorised Officer
Place: Tamil Nadu For Tata Capital Housing Finance Limited

DESCRIPTION OF THE IMMOVABLE PROPERTY
Tiruppur District, Tiruppur RD, Thottipalayam SRO, Tiruppur South Taluk, North Avinashipalayam
Village, kasa.No.307, Now Sub Division Kasa.No.307/1, Punjai hec.0.88.0, punjai acre.2.17 ½
land divided into house site namely “ Modern city “House site No.183 fir an extent of 2400 sq.feet
( 222.96 sq.meter ) house site within the following boundaries:- Site No.184 on the North, 25 feet
breadth east west plot road on the south, Site no.208 on the west, 23 feet breadth south north plot
road on the East, Within the above said boundaries:- East-west on the both side 48 feet south,
North on the both sides 50 feet.
Total extent of 2400 sq.feet (or) 222.96 sq.meter with usual pathway, common road, common
rights etc., at present sub division Kasa.No.307/4A1A1A1, patta No.609.

10/09/2026
Symbolic

Mr.V Raja, as a Borrower
and

Mrs.P Kavitha
As a Co-Borrower

TCHHL0479000100
103684

&TCHIN0479000100
103989

15-06-2026 &
Rs. 35,47,490/- (Rupees

Thirty Five Lakh Forty
Seven Thousand Four

Hundred And Ninety Only)

2

DESCRIPTION OF THE IMMOVABLE PROPERTY
Coimbatore Registration District, Joint I, Sub-Registration District, Coimbatore Taluk, Kurichi
Village, S.F.No.234/2 in acre 2.29 and then S.F.No.235 in acre 8.94 an land was developed into
a residential layout under approval L.P.T.M.D.T.P. No.111/63 in Site No.13 in 13 cent 21 Sq.ft in
Northern line portion situated within the following boundaries and measurement: North -
Property belonging to Ramsamy Konar, South- property Selling to P.Santhkumari, East – 30 ft
width South North Road, West –. Site No.121. In this middle : South – North on the East side –
25.5 ft, South – North on the West side – 26 ft, East -West on the North side – 50 ft, East – West
on the South side – 51 ft. Admeasuring 1300 Sq.ft.

09/09/2026
Physical

MR. K RENGAIAH,
as a Borrower

TCHHF0479000100
238157&TCHHL047
9000100238108 &

TCHIN04790001002
40459

10-06-2026 &
Rs. 19,21,089/- (Rupees
Nineteen Lakh Twenty

One Thousand And Eighty
Nine Only)

3

DESCRIPTION OF THE IMMOVABLE PROPERTY
Coimbatore Registration District, Annur Sub Registration District, Avinashi Taluk, Karegoundampalayam
Village, S.F.No.518/5 in punjai acre 1.23 of land was developed into a residential layout, Site No.8,
within the following boundaries and measurements:- South of- site no.10, West of-20 ft width north
south road, North of – 20 ft width east west road, East of – site no.9, In this middle East west on the
north side- 34 ½ ft, East west on the sout side- 32 ½ ft, North south on the both sides- 53 ¼ ft.
Admesuring 1783 sq.ft of land or 165.64 Sq.mrt or 4 cents 40- ½ sq.ft with usual rights to roads
and common path ways etc. The above property is comprised in S.F.No.518/3 & 4 and now sub
divided in Ka.Sa..518/5A1. The above property is situated at within the limits of
Keragoundampalayam panchayat, Annur Union.

Authorised Officer
Canara Bank

Place : Tambaram
Date : 29.08.2026

DEMAND NOTICE UNDER [SECTION 13(2)] OF SARFAESI ACT
To
(1) Mr. Ramkumar G M, (Borrower), S/o. Mr. Manisekaran G, No 27 10 Ist Floor, Sar-
athy Nagar, 2nd Street, Velacherry, Chennai, Tamil Nadu-600 042. Also Residing at Mr.
Ramkumar G M, S/o. Mr. Manisekaran G, Flat No.2D, 2nd Floor, S1, Vivanta Apartments,
Vengaivasal Village, Visalakshi Nagar, Tambaram Taluk, Chengalpattu – 600126. (2)
Mr. Manisekaran G, (Guarantor), S/o. Mr. Govindarajan, NIO 1 268 Kolipannai Street,
Lakshmi Nagar, Chethpat Road, Velapadi, Arani, Tamil Nadu-632 317.
Dear Sir,
Demand Notice issued under Section 13(2) of the Securitisation & Reconstruction
of Financial Assets & Enforcement of Security Interest Act, 2002.
(1) Mr. Ramkumar G M, (Borrower), S/o. Mr. Manisekaran G, No 27 10 Ist Floor, Sar-
athy Nagar, 2nd Street, Velacherry, Chennai, Tamil Nadu-600 042. Also Residing at Mr.
Ramkumar G M, S/o. Mr. Manisekaran G, Flat No.2D, 2nd Floor, S1, Vivanta Apartments,
Vengaivasal Village, Visalakshi Nagar, Tambaram Taluk, Chengalpattu – 600126. (2)
Mr. Manisekaran G, (Guarantor), S/o. Mr. Govindarajan, NIO 1 268 Kolipannai Street,
Lakshmi Nagar, Chethpat Road, Velapadi, Arani, Tamil Nadu-632 317 has availed the
following loans/credit facilities from Medavakkam Branch from time to time:

S.
No

.

Loan No Nature of Loan/
Limit

Date of
sanction

Liability With
Interest

Rate of
Interest

1 3393630000012 Term Loan -
Housing Loan 02.05.2020 Rs. 36,00,000.00

8.50% (ROI)
+ 2% (penal
interest)

The above said loan/credit facilities are duly secured by way of mortgage of the assets more
specifically described in the schedule hereunder, by virtue of the relevant documents executed
by you in our favour. Since you had failed to discharge your liabilities as per the terms and
conditions stipulated, the bank has classified the debt as NPA on 28.08.2026 Hence, we hereby
issue this notice to you under Section 13(2) of the subject Act calling upon you to discharge
the entire liability of Rs. 34,25,015.20/- (Rupees Thirty Four Lakh Twenty Five Thousand
Fifteen and Paisa Twenty only) as on 30.07.2026 with accrued and up-to-date interest and
other expenses, within sixty days from the date of the notice, failing which we shall exercise all or
any of the rights under Section 13(4) of the subject Act.
Further, you are hereby restrained from dealing with any of the secured assets mentioned in the
schedule in any manner whatsoever, without our prior consent. This is without prejudice to any
other rights available to us under the subject Act and/or any other law in force.
Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI Act, in
respect of time available, to redeem the secured assets.
The demand notice had also been issued to you by Registered Post Ack due to your last known
address available in the Branch record.

IMMOVABLE PROPERTY
Property Name of Title holder Mr. G.M. Ramkumar, S/o. Mr. Manisekaran :
SCHEDULE – B (TOTAL PROPERTY): A Vacant House Site, bearing Plot No.2D, having an
extent of 2450 Sq.ft., an approval Plots, approved by the Extension Officer (Planning) Thomas
Malai Panchayat Union @ Chitlapkkam, Chennai, and planning Permit No. 1289/2005, and
Office Letter No. 7828/2005 dated 27.09.2005, through the Member Secretary, C.M.D.A,
Chennai – 8 & Commissioner Thomas Malai Panchayat Union @ Chitlapkkam, Chennai-64
and Planning Permit No. 109/2005 & P.P.A.No. 1289/2005 by the President Vengaivasal
Village Panchayat, Chennai – 73, situated at VENGAIVASAL VILLAGE, Visalakshi Nagar,
comprised in S.No. 53/3A PART, 53/2 PART, Old Patta No.376, as per New Patta No. 4474,
the Sub Division Survey No. 53/31, Tambaram Taluk, Kancheepuram District, now Chengalpet
District, within the Registartion District of Chennai-South, and Sub-Registration District of
Selaiyur. Boundaries : North by : Existing 24 Feet Wide Road, South by : Vacant Land, East
by : Plot No.2C, West by : Vacant Land. Measurements : Northern Side : 48 FEET, Southern
Side : 50 FEET, Eastern Side : 50 FEET, Western Side : 50 FEET
SCHEDULE – C (Property hereby Deposited): All that piece and parcel of land and
Residental Flat bearing 382 Sq.ft . UNDIVIDED LAND SHARE in tee property described
in Schedule ‘B’ above and constructed Built up area of 901 Square Feet (174 square Feet
Common Area and 727 square feet Plinth Area) R.C.C. Terraced Building in Second Floor,
No.S-1, Flat named as “VIVANTA”, Carparking No. CPS-1, including all its amenities.
Building Plan Approved by the Special Officer, Vengaivasal Village Panchayat, vide approval
No.220/2019-2020, PPA No.08/2020, dated 7.1.2020 and the Commissioner St. Thomas
Mount Panchayat Union, Chitlapakkam, Chennai-600064, this planning Permission issued
as per delegation of powers given by Member Secretary, CMDA, Chennai-600008,vide
Planning Permit No.08/2020, Office Letter D.Dis.No.8473/2019, dated 6.1.2020. CERSAI ID
: 400039673263

Government of India Undertaking

REGIONAL OFFICE, CHENNAI TAMBARAM
2-13, Sri Guru Misri Complex, Kamarajar Street,

Tambaram West, Chennai - 600 045
Ph. No: 044-2226 1462

e-mail id : recoveryrokpm@canarabank.com

ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
Office No. 101, Kalpataru Infinia, Plot B, Near Grand Hya@,

Santacruz (East), Mumbai – 400 055
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) and
Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the STEBANRAJ MUNUSAMI
(Borrower) and LOGESHWARI STEPHANRAJ (Co-borrower) that the below de- scribed Immov-
able Property mortgaged to Assets Care & Reconstruction Enterprise Ltd., acting as Trustee
of ACRE-80-Trust [CIN: U65993DL2002PLC115769] ("Secured Creditor"), the physical posses-
sion of which has been taken by the Authorised Officer of the Secured Creditor, will be sold on "as
is where is", "as is what is" and "whatever there is" basis on 16th October 2026 from 02:30 P.M. to
03:30 P.M., for recovery of Rs.34,17,048/- (Rupees Thirty Four Lakhs Seventeen Thousand
Forty Eight Only) by way of outstanding principal, arrears (including accrued late charges)
and interest till 31.08.2026 with applicable future interest in terms of the Loan Agreements and
other related loan document(s) w.e.f. 01.09.2026 along with legal expenses and other charges due
to the Secured Creditor from STEBANRAJ MUNUSAMI (Borrower) and LOGESHWARI
STEPHANRAJ (Co-borrower).
The above Loan Account bearing No. LCHESTH0000085851, along with all right(s), title(s), interest(s),
underlying security(ies), pledge(s) and/ or guarantee(s), including the Immovable Property, has been
assigned by Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited) in
favour of Assets Care & Reconstruction Enterprise Limited, acting as a Trustee of ACRE-80-Trust,
(ACRE/ Secured Creditor) vide Assignment Agreement dated 28.06.2024 and registered on 28.06.2024.
Thereby, the Secured Creditor has duly taken over the financial facility and is thus, vested with all powers
and entitled to recover its outstanding dues in terms of the Loan Agreement(s) and other related loan
document(s) and/ or enforcement of security interest in relation to the Mortgaged Property.
The Reserve Price of the Immovable Property will be Rs.17,62,200/- (Rupees Seventeen Lakhs
Sixty Two Thousand Two Hundred Only.) and the Earnest Money Deposit ("EMD") will be
Rs. 1,76,220/- (Rupees One Lakh Seventy Six Thousand Twenty Two Only) i.e., equivalent to
10% of the Reserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Land Bearing Ground And Premises House Ews “A” Type, Plot
No.2/309, Manali Phase-Ii Scheme, Sadayankuppam, Chennai – 600103, (Tamilnadu Housing
Board, Manali Phase-Ii Scheme) Land Measuring An Extent 432sq.Ft, Comprised In Town Survey
No.Part, Situated At Sadayankuppal Village, Thiruvottiyur Taluk, Chennai District, And Being
Bounded On The:- North By: Plot Nos.284 & 285; South By: 16 Feet Wide Road; East By: Plot
No.308; West By: Plot No.310. Admeasuring:- East To West On The Northern Side: 12 Feet; East
To West On The Northern Side: 12 Feet; North To South On The Eastern Side: 36 Feet; North To
South On The Western Side: 36 Feet. Situated Within The Registration District Of North Chennai
And Sub Registration District Of Thiruvottiyur.
For more detailed terms and conditions of the sale, please refer to the link provided on the web-
site of the Secured Creditor i.e., www.acreindia.com; Contact No: 9962784954/9967280448.
DATE: 09.09.2026 Sd/- AUTHORIZED OFFICER
PLACE: MUMBAI ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.

TRUSTEE OF ACRE-80-TRUST

BS Marketing Initiative

The Department of Management Studies,
Saveetha Engineering College, successfully
organized the Corporate Mock Interview
Challenge – HIRE (Helping Individuals Reach
Excellence), giving more than 200 students the
opportunity to experience a structured corporate
recruitment process. The initiative was designed to
enhance students’ interview readiness,
professional communication, confidence, and
overall employability skills.
The event brought together industry professionals and alumni, who conducted mock
interviews for the participating students. The activity enabled students to experience
realistic interview situations and understand the expectations of the corporate recruitment
process. Each participant received personalized feedback on their performance, along with
constructive suggestions for improvement in areas such as communication, presentation,
confidence, body language, and overall interview approach.
The program provided students with valuable practical exposure to corporate expectations
and helped them identify their individual strengths and areas requiring further
development.
The event was led by Dr. Divya Ranjani R, and Dr. Poorani S under the guidance of Dr. G.
Ramasundaram, Dean, Department of Management Studies. The initiative successfully
strengthened the connection between academic learning and industry requirements,
equipping students with greater confidence, professional awareness, and preparedness for
their future careers. Campus Report: Prethankara

The Department of Management Studies,
Dhanraj Baid Jain College, organised the
second session of the Student Development
Programme – “Be Smart with BSmart”.
The session was led by Mr. S. Jayaraam,
Deputy General Manager, BSmart by
Business Standard, who engaged our students with valuable insights on business
awareness, staying informed and developing a smart approach to learning. The session
encouraged students to move beyond textbooks, stay curious, think critically and connect
their classroom learning with the changing business world.
The initiative provides access to real-time business news and digital archives for academic
learning and research, along with internship and placement opportunities through BSmart
Jobs, national-level case challenges and corporate competitions, and industry-oriented
case studies to enhance analytical and decision-making skills.
Students will also benefit from webinars, Faculty Learning Programmes (FLPs), and other
student development initiatives, along with an opportunity for a Student Campus Reporter
to have college events featured in Business Standard.
This initiative will strengthen students’ business knowledge, industry exposure and
experiential learning, helping them stay informed, think ahead and prepare confidently for
the professional world.

SAVEETHA ENGINEERINGCOLLEGE ORGANIZES CORPORATEMOCK
INTERVIEWCHALLENGE – HIRE

KNOWMORE. THINK SMARTER.
BE SMARTWITH BSMART!

AADDIITTYYAA BBIIRRLLAA HHOOUUSSIINNGG FFIINNAANNCCEE LLIIMMIITTEEDD
RReeggdd OOffffiiccee:: Indian Rayon Compound, Veraval, Gujarat - 362 266 I [T) +91 2243567100 I
(Toll free) 1800 270 7000 I CIN: U65922GJ2009PLC083779 I homefinance.adityabirlacapital.com

Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facili-
ty availed by them from AAddiittyyaa BBiirrllaa HHoouussiinngg FFiinnaannccee LLiimmiitteedd ((AABBHHFFLL)),, their loan accounts have been classified as NNoonn--
PPeerrffoorrmmiinngg AAsssseettss in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued ddeemmaanndd nnoottiicceess
under section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon and demanding from them to repay
the entire oouuttssttaannddiinngg aammoouunntt together with further interest at thecontractual rate on the aforesaid amount and incidental
expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice is also being served by way of
publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):
SSll..
NNoo

1 11.. PPaallaanniissaammyy MM,, Sf No. 25/2, Salem, Old New Sf No. 25/ 2p Nazhikalpatty Village,
Dadgapatty Sro, Pachiyamman Temple, Nalikalpatti, Salem, Tamil Nadu, 636201.
22.. MMaaddeesshh PPaallaanniissaammii,, Sf No. 25/2, Salem, Old New Sf No. 25/ 2p Nazhikalpatty
Village, Dadgapatty Sro, Pachiyamman Temple, Nalikalpatti, Salem, Tamil Nadu,
636201. 33.. MM CChhiinnnnaakkaannnnuu,, Sf No. 25/2, Salem, Old New Sf No. 25/ 2p Nazhikalpatty
Village, Dadgapatty Sro, Pachiyamman Temple, Nalikalpatti, Salem, Tamil Nadu,
636201. 44.. MM SSeellvvaammaannii,, Sf No. 25/2, Salem, Old New Sf No. 25/ 2p Nazhikalpatty
Village, Dadgapatty Sro, Pachiyamman Temple, Nalikalpatti, Salem, Tamil Nadu,
636201. 55.. PPaallaanniissaammyy MM,, 3/60/2, Nallikkalpatti, Mangaan Kadu, Salem, Tamil Nadu,
636201. 66.. MMaaddeesshh PPaallaanniissaammii,, 3/60/2, Nallikkalpatti, Mangaan Kadu, Salem, Tamil
Nadu, 636201. 77.. MM CChhiinnnnaakkaannnnuu,, 3/60/2, Nallikkalpatti, Mangaan Kadu, Salem,
Tamil Nadu, 636201. 88.. MM SSeellvvaammaannii,, 3/60/2, Nallikkalpatti, Mangaan Kadu, Salem,
Tamil Nadu, 636201. 99.. PPaallaanniissaammyy MM,, 5/35, Nazhikkalpatti, Mankang Kadu, Salem,
Tamil Nadu, 636201. 1100.. MM SSeellvvaammaannii,, 5/35, Nazhikkalpatti, Mankang Kadu, Salem,
Tamil Nadu, 636201.
LLooaann AAccccoouunntt NNoo.. LLNNSSLLMMLLAAPP--0099222200114444330099,, LLNNSSLLMMLLAAPP--0055223300116699003333,, LLNNSSLLMM--
LLAAPP--0055223300116699003355 && LLNNSSLLMMLLAAPP--0099222200114444331100

0011..0088..22002266 0077..0088..22002266 RRss.. 1177,,5599,,992255//--
(Rupees Seventeen
Lacs Fifty Nine
Thousand Nine
Hundred Twenty
Five Only) by way
of outstanding
principal, arrears
(including accrued
late charges) and

interest till
06.08.2026.

DEMAND NOTICE ((uunnddeerr RRuullee 33 ((11)) ooff SSeeccuurriittyy IInntteerreesstt ((EEnnffoorrcceemmeenntt)) RRuulleess,, 22000022))
SSuubbssttiittuutteedd SSeerrvviiccee OOff NNoottiiccee UU//SS..1133 ((22)) OOff SSeeccuurriittiissaattiioonn AAnndd RReeccoonnssttrruuccttiioonn OOff FFiinnaanncciiaall AAsssseettss AAnndd EEnnffoorrcceemmeenntt OOff SSeeccuurriittyy IInntteerreesstt AAcctt,, 22000022..

NNaammee aanndd AAddddrreessss BBoorrrroowweerr// CCoo--BBoorrrroowweerr aanndd GGuuaarraannttoorr //
CCoo--GGuuaarraannttoorr && LLooaann AA//CC NNoo..

NNPPAA
DDaattee

DDaattee ooff
DDeemmaanndd
NNoottiiccee

AAmmoouunntt dduuee aass ppeerr
DDeemmaanndd NNoottiiccee //aass

oonn DDaattee

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount
(s)together with further interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to
enforce the security interest including but not limited to taking possaession of and selling the secured asset entirely at your
risk as to the cost and consequences.
Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease
orotherwise, the aforesaid secured assets without prior written consent of the Company. Any contravention of the said sec-
tion by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provi-
sion in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and
expenses incurred by ABHFL are tendered to ABHFL at any time before the date fixed for sale or transfer, the secured asset
shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.

DDaattee:: 1111..0099..22002266 SSdd//-- AAuutthhoorriisseedd OOffffiicceerr,,
PPllaaccee:: TTAAMMIILL NNAADDUU ((AAddiittyyaa BBiirrllaa HHoouussiinngg FFiinnaannccee LLiimmiitteedd))

DDEESSCCRRIIPPTTIIOONN OOFF IIMMMMOOVVAABBLLEE PPRROOPPEERRTTYY))PPRROOPPEERRTTIIEESS MMOORRTTGGAAGGEEDD:: All That Piece And Parcel Of S.No. 25/2, After Sub Division
New Sf No. 25/ 2p As Per Revenue Record 25/2p, Total Extent 0.15 ½ Acres Door No. 6/30, Nalikalipatti Village, Salem Taluk,
Salem East Regd. District, Dadgapatti Sro, Salem, Tamil Nadu, 636201.And BBoouunnddeedd AAss:: Boundaries For 0.15 ½ Acres Of LandWith
Building East: D Schedule Muthu Property, West: S.No. 25/2 “O” Property, North: Nalikalpatti To Poolavari Goes East West
Panchayat Thar Road, South: S.No. 25/1h, 25/1g Property.

Regional Office,
(First floor) Chennai Rural Region,

No 123, Dugar Towers, RL Road, Egmore,
Chennai- 600008.

Regional Office,
Chennai Rural RegionDate : 10.09.2026

PREMISES REQUIRED FOR
MELKAVANUR BRANCH

BANK OF BARODA, Regional Office,
Chennai Rural Region invites proposals
/ offers in two bid system from landlords
having clear and marketable titles over
land and built-up property at Melkavanur
having carpet area approximately of
1000 sq.ft. to 1330 sq.ft. for acquiring
premises for Melkavanur Branch. The
premises required will be on lease/rental
basis. The intending offerers shall submit
their offers in two separate sealed cover
super scribed Technical bid and Price bid
to: Deputy General Manager, Bank of
Baroda, Regional Office, Chennai Rural
Region, First Floor, No.123, Dugar Towers,
RL Road, Egmore, Chennai- 600 008 on or
before 01.10.2026 by 3.00 pm. For details
please log in on tender section of our
website www.bankofbaroda.bank.in or
contact +91 9600137161. The bank reserves
its right to accept or reject any offer without
assigning reasons thereof.

1.
____________________RELEVANT PARTICULARS

2.
____________________

3.
____________________

4.
____________________

5.
____________________

6.
____________________

7.
____________________

8.
____________________

9.
____________________

10.
____________________

11.
____________________

12.
____________________

13.
____________________

Name of corporate debtor

Estimated date of closure of insolvency
resolution process

Corporate Identity No./Limited Liability
Identification No.of corporate debtor

Insolvency commencement date in
respect of corporate debtor

nd22 September, 2026Last date for submission of claims

Address and e-mail of the interim resolution
professional, as registered with the Board

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional

NA
(As per information available in Public Domain)

Date of incorporation of corporate debtor

Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

Authority under which corporate debtor is
incorporated/registered

U30007TN2000PTC045033

th8 September 2026

Address: H.No. 541-L, First Floor, Model Town,
PreetHospital Road, Ludhiana, Punjab ,141002
Email: nikhilsachdeva.ca@gmail.com

Address and e-mail to be used for
correspondence with the interim
resolution professional

Nikhil Sachdeva
IBBI/IPA-001/IP-P-02743/2022-2023/14184

Aeronet Technologies Private Limited

Reg office: No. 47/16, 1st Floor, Mayor Siva
Shanmugan Street, Nungambakkam, Chennai
Tamil Nadu-600034

Address of the registered office and principal
office (if any) of corporate debtor

Name and registration number of the in
solvency professional acting as interim
resolution professional

14.
____________________

Relevant Forms and
Details of authorized representatives are
available at:

____________________

RoC-Chennai

Address: H. No. 541-L, First Floor, Model Town,
PreetHospital Road, Ludhiana, Punjab ,141002
Email: cirp.aeronet@gmail.com

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons ) Regulations, 2016 )

FOR THE ATTENTION OF THE CREDITORS OF AERONET TECHNOLOGIES PRIV ATE LIMITED

26.05.2000

Nikhil Sachdeva
Interim Resolution Professional

Aeronet Technologies Private Limited
IBBI Reg No: IBBI/IPA-001/IP-P-02743/2022-2023/14184

AFA: AA1/14184/02/311225/107328 Valid Upto 31.12.2026

NA
(As per information available in Public Domain)

7th March 2027

Web link: https://ibbi.gov.in/en/home/downloads
Physical Address: H. No. 541-L, First Floor,
Model Town, Preet Hospital Road, Ludhiana,
Punjab ,141002

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Aeronet Technologies Private Limited, on
th8 September,2026
The creditors of Aeronet Technologies Private Limited are hereby called upon to submit their

ndclaims with proof on or before 22 September, 2026 to the interim resolution professional at the
addressmentioned against entryNo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditorsmay submit the claimswith proof in person, by post or by electronicmeans.
Submission of false ormisleading proofs of claim shall attract penalties

thDate: 11 September 2026
Place: Ludhiana

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 6(2) & 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below
described immovable property mortgaged/charged to the Secured Creditor, Symbolic Possession of which has been taken by the
Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is”, “Whatever there is” and
“Without recourse” basis for recovery of dues in below mentioned account/s. The details of Borrower/s/Mortgagor/Guarantor/s/
Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below - :

Name & Address of Borrower/s / Guarantor/ Mortgagor/s : Mr. Rajendran P S/o Perumal Naidu S, R/o. 137-A, Raja Pillai
Thottam, T. Nagar, Chennai-600017. Mr. Rajendran P, S/o. Perumal Naidu S, R/o. Door No.65C, Gandhi Street, West Mambalam,
Chennai - 600033. Mr. Elangovan R, S/o. Mr Rajendran P, R/o. Door No.65C, Gandhi Street, West Mambalam, Chennai - 600033.

Total Dues : as on 06.09.2026 Rs.30,20,832.85 plus further interest from 07.09.2026 and other charges.
Detailed description of the immovable property with known encumbrances, if any: Detailed description of the immovable property:
SCHEDULE OF PROPERTY BELONGING TO- ITEM-1 All that piece and parcel property being a land and building bearing Door No.65B,
Gandhi Street, West Mambalam, Chennai-600033 (As per Patta, Municipal Door No.42/65, Gandhi Street, West Mambalam, Chennai-600033),
land measuring an extent of 216 Sq.ft out of 960 Sq.ft andAsbestos Sheet (ACC) building measuring an extent of 150Sq.ft, including right over
1/4th Undivided Share in Common pathway on Northern side and 1/12th Undivided Share in Common pathway on Western Side, Comprised
in T.S.No. 94/7, Block No.12, As per Patta, T.S.No.94/7, situated at Mambalam village, Mambalam, Guindy Taluk, Chennai District, Bounded
on the :- NORTH BY- 3 Feet Common lane, SOUTH BY- Gandhi Street, EAST BY- Mr. P Rajendran Property and,WEST BY- 4 Feet Wide
Common Passage, Land measuring on the North to south on the Eastern side : 13 feet 6 inches, North to south on the Western side : 13 feet
6 inches, East to West on the Northern side : 16 feet, East to West on the Southern side : 16 feet. Situated within Sub-Registration district of
Theagaraya Nagar and the Registration District of South Chennai. SCHEDULE OF PROPERTY BELONGING TO- ITEM-2 All that piece and
parcel property being a land and building bearing Door No.65C, Gandhi Street, West Mambalam, Chennai-600033 (As per Patta, Municipal
Door No.65C, Gandhi Street, West Mambalam, Chennai-600033), land measuring an extent of 216 Sq.ft out of 960 Sq.ft including right over
common pathway and Asbestos Sheet (ACC) building measuring an extent of 150Sq.ft, Comprises in T.S.No.94, Block No.12, As per Patta,
T.S.No.94/3, situated at Mambalam village, Mambalam, Guindy Taluk, Chennai District, Bounded on the:- NORTH BY- 3 Feet Common lane,
SOUTH BY-Gandhi Street, EAST BY- Subba Reddy Street and,WEST BY-Mr. Rajendran Property, Land measuring on the North to south on
the Eastern side : 13-1/2 feet, North to south on the Western side : 13-1/2 feet, East to West on the Northern side : 16 feet, East to West on the
Southern side : 16 feet, The aforesaid property is Situated within Sub-Registration district of Theagaraya Nagar and the Registration District of
South Chennai. CERSAI ID: 400022652064 Property ID : BARBKODAMRAJE01.

Reserve Price : Rs.50,00,000/- EMD Amount : Rs.5,00,000/- Bid Increase Amount : Rs.10,000/-

Kodambakkam Branch
No.10, First Main Road, United India Colony,

Kodambakkam, Chennai-600 024.
Phone : 044-2346 7023 / 2484 2955

Place : Chennai
Date : 10-09-2026

AUTHORISED OFFICER
BANK OF BARODA

Property Inspection date & Time :
07.10.2026 11:00 AM TO 01:00 PM

Date & Time of E-auction :
16.10.2026 02:00 PM TO 06:00 PM

Fordetailedtermsandconditionsofsale,pleaserefer/visit tothewebsitelinkhttps://www.bankofbaroda.in/
e-auction.htm and online auction portal https://baanknet.in. Also, prospective bidders may contact the
Authorised officer on Tel No. 9840413058, 91339 04397.

Name & address of Borrower/s / Guarantor/ Mortgagor s : Mr Rajamani Govindaraj (Borrower), S/o
Govindaraj, 41A, Vivekananthar Street, Natrampalli Tirupattur, Natrampllai Sandiyur, Tirupattur-635852
Tamilnadu.
Total Dues : Rs.21,09,394.22 as on 08.09.2026 together further interest
thereon from 08.09.2026 plus further interest charges,expenses there on.

Detailed description of the immovable property with known encumbrances, if any: Tirupattur district,
Tirupattur registration district, Natrampalli Taluk, Natrampalli sub district for registration, Natrampalli,
Vivekandar street, dry survey No. 506/1A, now new survey No. 506/1A4, extent 0.02.5, Kist Rs. 0.12.
Boundaries:- South of National Highways, North of Sankaran land, East of Chinnakannu house, West
of Perumal house, in the middle east to west northern side 26 feet, southern side 26 feet, south to north
eastern side 42 feet, western side 42 feet, total 1092 sq.foot, ( 101.44 sq.metre), with RCC two storied
house building, with electric service connection, S.C. No. 1111. metre and metre deposit and western side
compound wall measuring east to west 3 feet, south to north 42 feet.

Reserve Price : Rs. 46,18,000/- EMD Amount :Rs. 4,61,800/- Bid Increase Amount :Rs.10,000/-

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6)
of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor,
possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be
sold on “As is where is”, “As is what is”, and “Whatever there is”, basis for recovery of dues in below
mentioned account/s. The details of Borrower/s / Mortgagor / Guarantor/s / Secured Asset/s / Dues / Reserve
Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below:-

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Constructive Possession

AUTHORISED OFFICER BANK OF BARODAPlace : Puthukoil; Date : 08.09.2026

Property Inspection Date & Time :
25.09.2026 1:00 AM to 5:00 PM

Date & Time of E-auction :
28-09-2026 02.00 P.M to 06.00 P.M

For detailed terms and conditions of sale, please refer to the link provided in https://www.bankofbaroda.
in/e-auction.htm and online Auction portal https://baanknet.com. Also, prospective bidders may
contact the authorized officer on Tel No.04174-267333, Mob: 9962170243

PUTHUKOIL BRANCH
No. 322/2 BIB, Peddakallupalli Village,
Natrampalli Taluk, Thirupathur-635801.

Phone : 04174-267333

If the bidder/s are bidding for properties in symbolic possession, the following terms and conditions will be
applicable as per Bank’s extant guideline‘ which is summarized below;
a. Property is in Symbolic Possession and Bidder is purchasing the property in Symbolic Possession at his/own risk and
responsibility. b. Bank will hand over possession of the property symbolically only and successful Auction bidder/purchaser
will not claim physical possession from the Bank. c. Bank will not be responsible or duty bound for handing over of physical
possession d. Successful Auction Purchaser will not be entitled to claim any interest, in any case of return of money. e.
Successful Auction Purchaser has to submit the Declaration cum Undertaking confirming the above terms and conditions(a
to d) mentioned in the above terms and conditions immediately after e-Auction. f. Subsequent to sale if successful bidder
fails to submit Declaration cum Undertaking, the bid EMD amount will be forfeited (for which every bidder is deemed to have
accorded his/her consent when he/she accepts terms and conditions in BAANKNET portal for participation in e-auction).
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‘ச�ொல் புதிது’ – என்னும் பெயரில் பேராசிரியர் பர்வீன் சுல்தானா 
எழுதிய புத்தகத்தை ‘மா ஃபை’ பவுண்டேஷன் டிரஸ்ட் லதா 
பாண்டியராஜன் வெளியிட்டார். சென்னை தேனாம்பேட்டையில் 
உள்ள ஜேபிஏஎஸ் கல்லூரியில் நடந்த விழாவில் வழக்கறிஞர் 
– எழுத்தாளர் ராஜம்/எம்.பி.நாதன், கவிதா ராமானுஜம், 
ஒளிவண்ணன் ஆகிய�ோர் பங்கேற்றார்கள்.

சென்னை, செப். 11–
மத்திய அரசின், சுகாதார மற்றும் குடும்ப நல 

அமைச்சகம், 'தேசிய கண் தான இருவார விழா', 

சங்கர நேத்ராலயா நடத்திய கண்தான 
விழிப்புணர்வு நடைப்பயணம்

கும்மிடிப்பூண்டி ‘பேங்க் ஆப் இந்தியா’ 
வங்கி 121 வது ஆண்டு விழா

கும்மிடிப்பூண்டி, செப்-. 11–
கும்மிடிப்பூண்டியில் இயங்கி வரும் 

பேங்க் ஆப் இந்தியாவின் 121வது ஆண்டு 
விழா, வங்கியில் க�ொண்டாடப்பட்டது. 
வங்கி ஊழியர்கள் கேக் வெட்டி 
க�ொண்டாடினார்கள். பின்னர் வங்கி 
மேலாளர் வாடிக்கையாளர்களுக்கு கேக் 
ஊட்டி மகிழ்ந்தனர். வங்கி மேலாளர் அஜித் 
பாஷா, துணை மேலாளர் ரூபினி, காசாளர் 
கணேஷ், கடன் வழங்கும் அலுவலர் 
க�ோபிநாத், வங்கி ஊழியர்கள், வங்கியின் 
வங்கி உதவியாளர் க�ோடீஸ்வரன்  கலந்து 
க�ொண்டனர். 

வங்கி மேலாளர் பேசுகையில்,  வங்கியின் 
சேவை சிறப்பானதாக உள்ளது மேலும் 
வாடிக்கையாளர்கள்  தேவைகளை வங்கியின் 
சார்பாக தாமதப்படுத்தாமல் உடனடியாக 
செய்து தருவது தான் இந்த வங்கியின் 
வளர்ச்சிக்கு காரணம் என்று கூறினார்.

tH¡f¿P® Miza® 
T. ïs§nfht‹, M.L., D.L.L.,

KftÇ : v©. 125/119, Í.v°.o. rhiy, br§fšg£L - 603001.
ifngá v© : 90437 77878

bghJ Vy É‰gid m¿É¥ò
br§fšg£L k»sh Úâk‹w¤â‹ kh©òÄF mk®î Úâgâ mt®fË‹ 
I.A. v©.136/2014, O.S. v©.288/2005 tH¡»‹ c¤juÉ‹go, 
ÃaÄ¡f¥g£LŸs tH¡f¿P® Miza® âU.T. ïs§nfht‹, tH¡f¿P® 
mt®fshš Ñœ¡f©l m£ltizÆš rÇahf ÉtÇ¡f¥g£LŸs 
mirah¢ brh¤J, Ä‹dQ Vy (E-Auction) Kiw _y« bghJ Vy« 
Él¥gL»wJ. nk‰go É‰gid¡fhd É‰gid¥ ãufld« kh©òÄF 
br§fšg£L k»sh Úâk‹w mk®î Úâgâ mt®fshš cWâ 
brŒa¥g£LŸsJ. mj‹ ãufhu«, Ä‹dQ Vy« 25.09.2026 m‹W 
fhiy 11:00 kÂ Kjš e©gfš 12:00 kÂ tiu eilbgW«. 
kh©òÄF Úâk‹w¤jhš Ã®zÆ¡f¥g£l Fiwªjg£r Vy¤ bjhif 
(Upset Price) %. 6.50 nfho k‰W« it¥ò¤ bjhif (EMD) %. 65 y£r« 
MF«. it¥ò¤ bjhif brY¤j k‰W« É©z¥g§fis rk®¥ã¡f 
filá ehŸ: 23.09.2026 m‹W khiy 4:00 kÂ tiu. TLjš 
Étu§fŸ k‰W« ÉâKiwfS¡F¤ bjhl®ò bfhŸs nt©oat®fŸ : 
M/s.Charitarth Financial Services Private Limited, Ä‹dŠrš KftÇ :  
charitarthdamu@gmail.com, ifngá v©fŸ: 78239 97155 / 78239 90441 
k‰W« tH¡f¿P® Miza® âU.T. ïs§nfht‹, ifngá v©: 
90437 77878. 
brh¤J Étu m£ltiz : br‹id gâî kht£l«, Myªö® rh® gâî 
kht£l¤âš, eªj«gh¡f¤âš mikªJŸs fhÈ kid k‰W« f£ol«. 
mjhtJ, jÄœehL VÇah o~bg‹° r®å° nfh-Mgnu£o› Aî° 
f‹°£uB‹ brhir£o ÈÄbl£ â£l¤â‹ Ñœ cŸs  r®nt v©.166-š 
ml§»a ãsh£ v©. 30. všiyfŸ : tl¡nf : ãsh£ v©. 31 kid, 
»H¡nf : ãsh£ v©. 67 kid, bj‰nf : 80 mo rhiy, nk‰nf : 45 mo 
rhiy (nfhš~¥ nfh®£ gFâia neh¡»aJ). msîfŸ : »Hnkš 100 mo, 
bj‹tlš 60 mo bfh©L, bkh¤j« 6000 rJu mo gu¥gsîŸs fhÈ 
Ãy«. ïâš jiu¤ js¤âš 2000 rJu mo k‰W« Kjš js¤âš 2000 
rJu mo gu¥gsî bfh©l M®.á.á. (RCC) f£olK«, j©Ù® k‰W« 
Ä‹rhu ïiz¥òfŸ cŸË£l mid¤J cÇikfŸ k‰W« trâfSl‹ 
nr®¤J Vy« Él¥gL»wJ.

சுவாதீன அறிவிப்பு {விதி 8(1) மற்றும் (2)}
கீழ்குறிப்பிடப்்பட்டுள்ள ஈடுப்பற்ற கடன் அளித்தவரின் அங்கீகரிககப்்பட்ட அதிகாரி அவரகள 2002–ம் ஆண்டு கடனீட்டுச் 
ப�ாததுககள்ள ப�ாககமாககு்தல் மறறும் நிதி ப�ாததுககள்ள  சீ�ளமத்தல் மறறும் கடனீட்டுச் ப�ாதது மீ்தான உரிளம அமலாககச் 
�ட்டததின் (�ட்டம்) கீழும் மறறும் பிரிவு 13(12)–ன் கீழ் அளிககப்்பட்ட அதிகா�ததின்்படியும், 2002–ம் வருடததிய கடனீட்டுச் 
ப�ாதது மீ்தான உரிளம (அமலாகக) விதிமுள்றகளின் (3–வது விதிமுள்றககு) ஏற்ப, கீழ்ககுறிப்பிட்டுள்ள கடன்்தா�ரகளுககு 
அனுப்பிய டிமாண்டு ந�ாட்டீசில் குறிப்பிடப்்பட்டுள்ள ப்தாளகளய நமறப�ான்ன ந�ாட்டீஸ் கிளடத்த 60 �ாட்களுககுள திரும்்பச் 
ப�லுததுமாறு நகட்டுக பகாண்டிருந்தார. 
கடன்்தா�ர ்பாககித ப்தாளகளய திரும்்பச் ப�லுத்த ்தவறிய்தால் கடன்்தா�ரகள  மறறும் ப்பாதுமககளுககு ப்பாதுவாகவும் 
அறிவிககப்்படுவது யாப்தனில்  NHFL–ன் அங்கீகரிககப்்பட்ட அதிகாரியானவர, கீழ்ககுறிப்பிட்டுள்ள ப�ாதள்த நமறப�ான்ன 
�ட்டப் பிரிவு 13 துளைப்பிரிவு (4) பிரிவின் கீழ் பகாடுககப்்பட்டுள்ள அதிகா�ததின்்படியும், 2002–ம் வருடததிய கடனீட்டுச் 
ப�ாதது மீ்தான உரிளம (அமலாகக) விதிமுள்றகளின் 8–வது விதிகளுககு இைங்கவும், ஒவபவாரு ப�ாததுககு எதி�ாக  
பகாடுககப்்பட்டுள்ள ந்ததியன்று சுவாதீனம் எடுததுக பகாண்டார.  
�ட்டப் பிரிவு 13–ன் உ்ப பிரிவு (8)–ன் கீழ், கால அவகா�ம் உள்ள்தால் ஈடுப்பற்ற ஆஸ்திகள்ள மீட்டுக பகாள்ள கடன்்தா�ரகளுககு 
அளைப்பு விடுககப்்படுகி்றது.
கடன்்தா�ரகளுககு குறிப்்பாகவும் மறறும் ப்பாதுமககளுககு ப்பாதுவாகவும் இ்தன் மூலம் எச்�ரிககப்்படுவது என்னபவன்்றால், 
இச்ப�ாதது ப்தாடர்பாக எவவி்தப் ்பரிவரத்தளனயும் நமறபகாள்ள நவண்டாம். இச்ப�ாததின் மீது நமறபகாள்ளப்்படும் எவவி்தப் 
்பரிவரத்தளனகளும், கீநை குறிப்பிடப்்பட்டுள்ள ப்தாளகககும், அ்தறகான வட்டி மறறும் இ்த�க கட்டைங்களுககும், NHFL–ன் 
உரிளமக நகா�லுககு உட்்பட்ட்தாகும்.

நிவாஸ் ஹவுசிங் பைனான்ஸ் லிமிடெட்
(முன்னர நிவாஸ் ஹவுசிங் ள்பனான்ஸ் பிள�நவட் லிமிபடட்)

்பதிவு அலுவலகம்: – ஏ1, 6வது ்த்ளம், ட்ந�ட் ஸ்டார, அநந்தரி, குரலா �ாளல, 
நே பி �கர, அநந்தரி (கிைககு), மும்ள்ப – 400059. 

[Rule 8 (1) and (2)]
POSSESSION NOTICE

Whereas, The Authorized Officer of the Secured Creditor mentioned herein, under the Securitization and 
Reconstruction of Financial Assets and Enforcement of Security Interest (Act), 2002 and in exercise of 
powers conferred under Section 13(12) read with (Rule 3) of the Security Interest (Enforcement) Rules, 2002 
issued a demand notice calling upon the borrower(s) to repay the amount mentioned in the notice within 60 
days from-the date of receipt of the said notice.
The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and the public in 
general that the undersigned being the Authorized Officer of NHFL has taken possession of the property 
described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read 
with rule 8 of the Security Interest Enforcement) Rules, 2002 on the date mentioned against each property.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time 
available, to redeem the secured assets.
The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and 
any dealings with the property will be subject to the charge of the NHFL for the amount mentioned below and 
interest and other charges thereon.

PROPERTY BEARING : ALL THAT PIECE AND PARCEL OF THE PROERTY BEARING 
MAYILADUTHURAI REGISTRAITON DISTRICT, SIRKALI SUB REGISTRY, SIRKALI TALUK, 
PACHAIPERUMANALLUR VILLAGE, ARASALAMANGALAM BIG STREET, SQUARE FEET). NATHAM 
R.S. NO. 184/11 (OLD R.S. NO. 85) EXTENT 120 SQUARE METER (1292 SQURE FEET)THE FOLLOWING 
BOUNDARIES: NORTH NAGARAJAN BALANCE PROPERTY, SOUTH ROAD, EAST SINGARAVELU & 
KRISHNAMOORTHY PLOT, WEST PERUMAL PLOT. TOGETHER WILL ALL PRESENT AND FUTURE 
CONSTRUCTIONS, BUILDINGS AND SUPERSTRUCTURES.

Loan Account 
Number

Borrower(s) & Property Details Amount & Date of Demand 
Notice

Date of 
Possession

Possession 
Status

27-Aug-2026 SYMBOLIC
POSSESSION

Rs. 6,28,808/- (Rupees Six 
Lakh Twenty Eight Thousand 
Eight Hundred Eight Only)
DATE: 09-Jun-2026

LNKUM0HL-
05190010417

1.KUZHALARASAN 
NAGARAJAN (BORROWER)
2.EZHILARASI NAGARAJAN 

(CO-BORROWER)

Sd/-  
Authorised Officer

Niwas Housing Finance Limited

Place :  Mayiladuthurai 
Date  :  29.08.2026

NIWAS HOUSING FINANCE LIMITED 
(Formerly, Niwas Housing Finance Private Limited)

Regd. Office: - A1,6th Floor, Trade Star, Andheri Kurla Road, J B Nagar, Andheri (E), Mumbai – 
400059.

கென் கணக்கு 
எண்.

கென்்ாரர்(கள்) & டொத்து 
விவரங்கள்

ட்ாபக மற்றும் டிமாண்ட் ந�ாட்டீஸ் ந்தி சுவாதீனத் 

ந்தி

சுவாதீன 
நிபை

LNMADLAP-
11240051628

1.மணிககாள்ள மகாலிங்கம் 
(கடன்்தா�ர) 

2.பூங்காவனம் �ாம�ாமி 
(உடன் கடன்்தா�ர)

ரூ.7,57,406/– (ரூ்பாய் ஏழு லட்�தது 
ஐம்்பதந்தழு ஆயி�தது �ானூறறு ஆறு 

மட்டும்) 
ந்ததி: 16 ேூன் 2026

08 
ப�ப்டம்்பர

2026

அளடயா்ள 
சுவாதீனம்

டொத்து குறித்் விவரம் : மதுள� ப்தறகு ்பதிவு மாவட்டம், ந்பள�யூர �ார–்பதிவக எல்ளலககுட்்பட்ட, ந்பள�யூர வட்டம், 
கவுண்டன்்பட்டி பிட்–I கி�ாமததில் அளமநதுள்ள, ்பளைய �ரநவ எண் 72/1A, ்தறந்பாள்தய �ரநவ எண் 72/1A9 மறறும் 
்பட்டா எண் 1102–ல் அடங்கிய 1090 �து� அடி விஸ்தீ�ைம் பகாண்ட வீட்டுக கட்டிடம் அடங்கிய அளனதது நிலம் மறறும் 
ப�ாதது முழுளமயும். இ்தன் எல்ளலகள: வடகநக மிலிட்டரி கருப்ள்பயாவுககு ்பாததியப்்பட்ட வீடு மறறும் ப்தறகு–
வடககு வீதி, கிைகநக சிங்காரிககு ்பாததியப்்பட்ட காலி இடம், ப்தறநக �ாநேநதி�னுககு ்பாததியப்்பட்ட வீடு, நமறநக 
�ாளமயாவுககு ்பாததியப்்பட்ட காலி இடம்.

கென் கணக்கு 
எண்.

கென்்ாரர்(கள்) & டொத்து 
விவரங்கள்

ட்ாபக மற்றும் டிமாண்ட் ந�ாட்டீஸ் ந்தி சுவாதீனத் 

ந்தி

சுவாதீன 
நிபை

LNSIVLAP-
01220021399

1. ப�நதில்கனி பி 
(கடன்்தா�ர) 
2. ப்பருமாள 

(உடன் கடன்்தா�ர)

ரூ.3,92,843/– (ரூ்பாய் மூன்று லட்�தது 
ப்தாண்ணூறறு இ�ண்டு ஆயி�தது 
நூறறு �ாற்பதது மூன்று மட்டும்) 

ந்ததி: 09 ேூன் 2026

09 
ப�ப்டம்்பர

2026

அளடயா்ள 
சுவாதீனம்

டொத்து குறித்் விவரம் :   விருது�கர ்பதிவு மாவட்டம், குன்னூர �ார்பதிவா்ளர மாவட்டததின் எல்ளலககுட்்பட்ட, அய்யன் 
கரி�ல்கு்ளம் கி�ாமம், வாரடு எண். 1–ல் அளமநதுள்ள, �த்தம் புல எண். 681/1 ்பகுதி, ்தறந்பாள்தய மறு நில அ்ளளவ 
(R.S.) எண். 1198/51–ல் அடங்கிய 540 �து� அடி ்ப�ப்்ப்ளவு பகாண்ட வீடு மறறும் கட்டிடம் முழுவதும். இ்தன் எல்ளலகள: 
வடககு – பேயலட்சுமி என்கி்ற பேயாவுககுச் ப�ாந்தமான மளன, கிைககு – ப�ல்ல�ாமிககுச் ப�ாந்தமான வீடு மறறும் 
ப்பாதுச் �நது, ப்தறகு – ப்தரு, நமறகு – �ததியமூரததிககுச் ப�ாந்தமான காலி மளன. இ்தறகு இளடப்்பட்ட அ்ளவுகள: 
கிைககு நமறகாக வடககு மறறும் ப்தறகுப் ்பககங்களில் ்தலா 18 அடியும், வடககு ப்தறகாக கிைககு மறறும் நமறகுப் 
்பககங்களில் ்தலா 30 அடியும் என ஆக பமாத்தம் 540 �து� அடி ்ப�ப்்ப்ளவும், அந்த வீட்டின் மீதுள்ள அளனதது வைககமான 
வ�திகளும் இதில் அடங்கும்.

கென் கணக்கு 
எண்.

கென்்ாரர்(கள்) & டொத்து 
விவரங்கள்

ட்ாபக மற்றும் டிமாண்ட் ந�ாட்டீஸ் ந்தி சுவாதீனத் 

ந்தி

சுவாதீன 
நிபை

LNSIV0HL-
01250052125

1. முததுநீலன் ஜி 
(கடன்்தா�ர), 

2. குருவத்தாய் ஆர 
(உடன் கடன்்தா�ர)

ரூ.11,20,788/–  (ரூ்பாய் ்பதிபனான்று 
லட்�தது இரு்ப்தாயி�தது எழுநூறறு 

எண்்பதப்தட்டு மட்டும்) 
ந்ததி: 16 ேூன் 2026

09 
ப�ப்டம்்பர

2026

ந��டி 
சுவாதீனம்

டொத்து குறித்் விவரம் : விருது�கர ்பதிவு மாவட்டம், திருத்தங்கல் �ார–்பதிவக எல்ளலககுட்்பட்ட, விருது�கர மாவட்டம், 
சிவகாசி வட்டம், கீைததிருத்தங்கல் கி�ாமததில் அளமநதுள்ள ஐட்டம் எண் 1–ல் அடங்கிய அளனதது நிலம் மறறும் ப�ாதது 
முழுளமயும்: மளன எண் 12–ன் ப்தன் பு்றம் நமறகு ்பகுதி, �ரநவ எண் 1348/2A1, வருவாய் துள்ற ஆவைததின்்படி 1348/3, 
பமாத்த விஸ்தீ�ைம் 474.19 �து� அடி. �.எண் 1348/2A1–ல் உள்ள 474.19 �து� அடி நிலததிறகான எல்ளலகள [12– ப்தன் 
பு்றம் நமறகு ்பகுதி]: வடகநக – மளன எண் 12–ல் கந்த�ாமிககு ்பாததியப்்பட்ட வடபு்றம், ப்தறநக – 6 அடி அகலமுள்ள 
ப்பாதுப் ்பாள்த, கிைகநக – எஸ். ்பாண்டிய�ாேுககு ்பாததியப்்பட்ட நிலம், நமறநக – 20 அடி அகலமுள்ள ப்தறகு–வடககு 
ப்பாதுச் �ாளல. அ்ளவு விவ�ங்கள [12– ப்தன் பு்றம் நமறகு ்பகுதி]: வடகநக – கிைககு–நமறகில் 35.0 அடி, ப்தறநக 
– கிைககு–நமறகில் 35.25 அடி, கிைகநக – ப்தறகு–வடககில 13.50 அடி, நமறநக – ப்தறகு–வடககில 13.50 அடி, ஆக 
பமாத்தம் 474.19 �து� அடி நிலம், அளனதது ஈஸ்பமண்ட் உரிளமகள மறறும் வழித்தட உரிளமயுடன்.
விருது�கர ்பதிவு மாவட்டம், திருத்தங்கல் �ார–்பதிவக எல்ளலககுட்்பட்ட, விருது�கர மாவட்டம், சிவகாசி வட்டம், 
கீைததிருத்தங்கல் கி�ாமததில் அளமநதுள்ள ஐட்டம் எண் 2–ல் அடங்கிய அளனதது நிலம் மறறும் ப�ாதது முழுளமயும்: 
மளன எண் 13–ன் வடபு்றம் வடககு ்பகுதி, ்பளைய �ரநவ எண் 1348/2, உட்பிரிவுககுப் பி்றகு புதிய �ரநவ எண் 1348/2A1, 
வருவாய் துள்ற ஆவைததின்்படி �ரநவ எண் 1348/3, பமாத்த விஸ்தீ�ைம் 388.44 �து� அடி, இதில் பிரிககப்்படா்த 
1/4 ்பாகம். 388.44 �து� அடி நிலததிறகான எல்ளலகள [மளன எண் 13– வடபு்றம் வடககு ்பகுதி]: வடகநக – ஐட்டம் 
எண் 1 மறறும் எஸ். ்பாண்டிய�ாேுககு ்பாததியப்்பட்ட நிலம், ப்தறநக – எஸ். சிவா மறறும் எஸ். இ�ககி ஆகிநயாருககு 
்பாததியப்்பட்ட நிலம், கிைகநக – நக. மீனாட்சி சுந்த�த்தால் விறகப்்பட்ட நிலம், நமறநக – 20 அடி அகலமுள்ள ப்தறகு–
வடககு ப்பாதுச் �ாளல. அ்ளவு விவ�ங்கள [மளன எண் 12– ப்தன் பு்றம் கிைககு ்பகுதி]: வடகநக – கிைககு–நமறகில் 
70.50 அடி, ப்தறநக – கிைககு–நமறகில் 70.75 அடி, கிைகநக – ப்தறகு–வடககில 6.00 அடி, நமறநக – ப்தறகு–வடககில 
5.00 அடி, ஆக பமாத்தம் 388.44 �து� அடி, இதில் பிரிககப்்படா்த 1/4 ்பாகம், அளனதது ஈஸ்பமண்ட் உரிளமகள மறறும் 
வழித்தட உரிளமயுடன்.

கென் கணக்கு 
எண்.

கென்்ாரர்(கள்) & டொத்து 
விவரங்கள்

ட்ாபக மற்றும் டிமாண்ட் ந�ாட்டீஸ் ந்தி சுவாதீனத் 

ந்தி

சுவாதீன 
நிபை

LNSIV0HL-
02250053387

1. ்பாண்டிய�ாேன் எஸ் 
(கடன்்தா�ர)

2. ப்தய்வாளன எஸ் 
(உடன் கடன்்தா�ர)

ரூ. 10,96,996/– 
(ரூ்பாய் ்பதது லட்�தது 

ப்தாண்ணூற்றாறு ஆயி�தது 
ப்தாள்ளாயி�தது ப்தாண்ணூற்றாறு 

மட்டும்) ந்ததி: 16 ேூன் -2026

09 
ப�ப்டம்்பர

2026

ந��டி 
சுவாதீனம்

டொத்து குறித்் விவரம் : விருது�கர ்பதிவு மாவட்டம், திருத்தங்கல் �ார–்பதிவக எல்ளலககுட்்பட்ட, விருது�கர மாவட்டம், 
சிவகாசி வட்டம், கீைததிருத்தங்கல் கி�ாமததில் அளமநதுள்ள ஐட்டம் எண் 1–ல் அடங்கிய அளனதது நிலம் மறறும் ப�ாதது 
முழுளமயும்: மளன எண் 12–ன் ப்தன் பு்றம் கிைககு ்பகுதி, ்பளைய �ரநவ எண் 1348/2, உட்பிரிவுககுப் பி்றகு புதிய �ரநவ 
எண் 1348/2A1, வருவாய் துள்ற ஆவைததின்்படி �ரநவ எண் 1348/3, பமாத்த விஸ்தீ�ைம் 474.19 �து� அடி. I) 474.19 
�து� அடி = 44.05 �து� மீட்டர நிலம் மறறும் கட்டிடததிறகான எல்ளலகள [12– ப்தன் பு்றம் கிைககு ்பகுதி] வடகநக – மளன 
எண் 12–ன் நமறகு ்பகுதியில் கந்த�ாமிககு ்பாததியப்்பட்டது, ப்தறநக – 6 அடி அகலமுள்ள ப்பாதுப் ்பாள்த, கிைகநக – நக. 
மீனாட்சி சுந்த�த்தால் விறகப்்பட்ட நிலம், நமறநக – ஜி. முததுநீலனுககு ்பாததியப்்பட்ட நிலம். அ்ளவு விவ�ங்கள [மளன 
எண் 12– ப்தன் பு்றம் கிைககு ்பகுதி] வடகநக – கிைககு–நமறகில் 35.00 அடி, ப்தறநக – கிைககு–நமறகில் 35.25 அடி, 
கிைகநக – ப்தறகு–வடககில 13.50 அடி, நமறநக – ப்தறகு–வடககில 13.50 அடி, ஆக பமாத்தம் 474.19 �து� அடி நிலம், 
அளனதது ஈஸ்பமண்ட் உரிளமகள மறறும் வழித்தட உரிளமயுடன்.
விருது�கர ்பதிவு மாவட்டம், திருத்தங்கல் �ார–்பதிவக எல்ளலககுட்்பட்ட, விருது�கர மாவட்டம், சிவகாசி வட்டம், 
கீைததிருத்தங்கல் கி�ாமததில் அளமநதுள்ள ஐட்டம் எண் 2–ல் அடங்கிய அளனதது நிலம் மறறும் ப�ாதது முழுளமயும்: 
மளன எண் 13–ன் வடபு்றம் வடககு ்பகுதி, ்பளைய �ரநவ எண் 1348/2, உட்பிரிவுககுப் பி்றகு புதிய �ரநவ எண் 1348/2A1, 
வருவாய் துள்ற ஆவைததின்்படி �ரநவ எண் 1348/3, பமாத்த விஸ்தீ�ைம் 388.44 �து� அடி, இதில் பிரிககப்்படா்த 1/4 
்பாகம். I) 388.44 �து� அடி நிலததிறகான எல்ளலகள [மளன எண் 13– வடபு்றம் வடககு ்பகுதி] வடகநக – ஐட்டம் எண் 1 
மறறும் ஜி. முததுநீலனுககு ்பாததியப்்பட்ட நிலம், ப்தறநக – எஸ். சிவா மறறும் எஸ். இ�ககி ஆகிநயாருககு ்பாததியப்்பட்ட 
நிலம், கிைகநக – நக. மீனாட்சி சுந்த�த்தால் விறகப்்பட்ட நிலம், நமறநக – 20 அடி அகலமுள்ள ப்தறகு–வடககு ப்பாதுச் 
�ாளல. அ்ளவு விவ�ங்கள [மளன எண் 12– ப்தன் பு்றம் கிைககு ்பகுதி] வடகநக – கிைககு–நமறகில் 70.50 அடி, ப்தறநக – 
கிைககு–நமறகில் 70.75 அடி, கிைகநக – ப்தறகு–வடககில 6.00 அடி, நமறநக – ப்தறகு–வடககில 5.00 அடி, ஆக பமாத்தம் 
388.44 �து� அடி, இதில் பிரிககப்்படா்த 1/4 ்பாகம், அளனதது ஈஸ்பமண்ட் உரிளமகள மறறும் வழித்தட உரிளமயுடன்.

இெம் : மதுபர, விருது�கர் ஒப்ைம்/– அங்கீகரிக்கப்ைட்ெ அதிகாரி
ந்தி :  11.09.2026 நிவாஸ் ஹவுசிங் பைனான்ஸ் லிமிடெட்

ஆர்பிஎல் பேங்க் லிமிடெட் 
பதிவு அலுவலகம்: 1வது லலன், ஷாஹுபுரி, லகாலாப்பூர்- 416001 
லேசிய செயலபாட்டு மையம்: 9வது ேளம், செக்னிப்ளக்ஸ் – I, 
வீர் ொவர்க்கர் லைம்பாலம் அருலக, லகாலேகான் (லைற்கு) 
மும்மப – 400062.

தங்்க நக்க ஏலம் மற்றும் அகைப்பு அறிவிப்பு
கீலே குறிப்பிெப்பட்டுளள கென்ோேர், ஆர்பிஎல லபங்க் லிமிசெட் மூலம் சபற்்ற ேங்க நமக 
("வெதி") கென் வெதிக்காக நிலுமவத் சோமகமய செலுத்துவேற்கான லகாரிக்மக அறிவிப்புகள 
வேங்கப்பட்டுளளன. கென்ோேர் கென் வெதியின் கீழ் நிலுமவத் சோமகமயத் திருப்பிச் செலுத்ேத் 
ேவறியோல, அெகு மவக்கப்பட்ெ ேங்க நமககமள 19–09–2026 அன்று ஏலம் விெ லவண்டிய 
கட்ொயத்தில உளலளாம்.
இநே ஏலத்தில ஏலேனும் உபரித் சோமக கிமெத்ோல, அது ெம்பநேப்பட்ெ கென்ோேருக்கு திருப்பித் 
ேேப்படும் ைற்றும் ஏலத்திற்குப் பின் பற்்றாக்கும்ற ஏற்பட்ொல, உரிய ெட்ெ நெவடிக்மககளின் மூலம் 
மீதித் சோமக கென்ோேரிெம் இருநது வசூலிக்கப்படும். முன் அறிவிப்பின்றி பின்வரும் கணக்மக 
ஏலத்தில இருநது அகற்்ற ஆர்பிஎல லபங்க்கிற்கு அதிகாேம் உளளது. லைலும், எநே முன் அறிவிப்பும் 
இன்றி ஏலத் லேதிமய ைாற்றும் உரிமைமய ஆர்பிஎல லபங்க் சகாண்டுளளது.

வ.
எண்.

்கணக்கு எண். கிகை
டேயர்

்கெனததாரர் 
டேயர்

தங்்க நக்க விவரங்்கள் (கிரதாமில்)

1 809012137838 சென்மன கலாவதி லக டமதாதத எகெ 111.4
டமதாதத தூயகமயற்்ற தனகம 1.80
டமதாதத ்கற்்கள் எகெ 0
டமதாதத நி்கர எகெ 109.6

2 809012237952 லக லக நகர்,
சென்மன

எம் 
ேமிழ்செலவன்

டமதாதத எகெ 27.4
டமதாதத தூயகமயற்்ற தனகம 0.50
டமதாதத ்கற்்கள் எகெ 0.1
டமதாதத நி்கர எகெ 26.8

3 809012116321 சென்மன கலாவதி லக டமதாதத எகெ 40
டமதாதத தூயகமயற்்ற தனகம 1.50
டமதாதத ்கற்்கள் எகெ 0
டமதாதத நி்கர எகெ 38.5

4 809011953318 நங்கநலலூர் ெேவணன்
ேவிகுைார்

டமதாதத எகெ 25.7
டமதாதத தூயகமயற்்ற தனகம 0.60
டமதாதத ்கற்்கள் எகெ 0
டமதாதத நி்கர எகெ 25.1

5 809012210876 அண்ணா 
நகர் 2

கார்த்திக் டமதாதத எகெ 105.7
டமதாதத தூயகமயற்்ற தனகம 0.90
டமதாதத ்கற்்கள் எகெ 2.1
டமதாதத நி்கர எகெ 102.7

6 809011959215 லகாபாலபுேம்
கிமள

திருபட்ெம்ைா
ஏேடி

டமதாதத எகெ 14.4
டமதாதத தூயகமயற்்ற தனகம 0.30
டமதாதத ்கற்்கள் எகெ 0.3
டமதாதத நி்கர எகெ 13.8

7 809012738169 ெமெயம்பட்டு ேவிகுைார் டமதாதத எகெ 151.3
டமதாதத தூயகமயற்்ற தனகம 0.00
டமதாதத ்கற்்கள் எகெ 4.7
டமதாதத நி்கர எகெ 146.6

ஆன்மலன் ஏலம் https://egold.auctiontiger.net அலலது https:rblegold.auctiontiger.net ஆகிய 
இமணயேளத்தில 19–09–2026 அன்று ைதியம் 02:00 ைணி முேல ைாமல 05:00 ைணி வமே 
இநதிய லநேப்படி நமெசபறும்.
ஏலோேர்கள M/s. e-Procurement Technologies Ltd. (ActionTiger) 6351896640/7984129853–ல 
சோெர்பு சகாளளலாம்
விரிவான விதிமும்றகள ைற்றும் நிபநேமனகளுக்கு, ஏல இமணயேளத்மேப் பார்மவயிெவும்.
இெம்: டெனகனை அங்கீ்கரிக்்கப்ேட்ெ அதி்கதாரி
பததி : 11–09–2026 ஆர்பிஎல் பேங்க் லிமிடெட்

2002-ம்  ஆண்டு  கடனீட்டுச்  ச�ொத்துககளை  ச�ொககமொககுதல்  மற்றும்  நிதி  ச�ொத்துககளை    சீ�ளமத்தல்   மற்றும்   கடனீட்டுச்  ச�ொத்து  மீதொன  உரிளம  அமலொககச்  �ட்டம்  மற்றும்   கடனீட்டுச்  ச�ொத்து மீதொன உரிளம (அமலொகக) �ட்டம் 2002ன்  விதி 8(6)ன் கீழ் அள�யொ ச�ொத்துககளின் 
விற்்பளனககொன மின்னணு ஏல விற்்பளன அறிவிப்பு

இதன் மூலம் கடன்ததாரர்(கள்) மற்றும் உடன் கடன்ததாரர்களுக்கு குறிப்தாகவும் ப்தாதுமக்களுக்கு ப்தாதுவதாகவும் அறிவிக்கப்டுவது யதாபதனில் கதாலம் (ii)ன்்டி, ஈடுப்ற்்ற கடன்ததாரரிடம் அடமதானம் வவக்கப்டட கதாலம் (iii)ல் விவரிக்கப்டடுள்்ள அவையதா பைதாத்துக்கள், கீழே விவரிக்கப்டடுள்்ள நிலுவவ பததாவக 
மற்றும் வடடிவய திரும்் ப்்ற அவவ ழ�தாம் ்ர்ஸ்ட வ்னதான்ஸ் கம்ப்னி இந்தியதா லிமிபடடடின் அங்கீகரிக்கப்டட அதிகதாரியதால் சுவதாதீனம் பையயப்டடது மற்றும் அழதைமயம் நிலுவவத் பததாவகவய திருபபிச் பைலுத்தத் தவறியதன் விவ்ளவதாக, ழமற்பைதான்ன ைடடபபிரிவு13(2)ன் கீழ் அளிக்கப்டட 
அதிகதாரத்தின்்டி கீழ்க்வகபயதாப்மிடடவர் ழமற்பைதான்ன பைதாத்வத விற்்வன பையவதன் மூலம் நிலுவவவய பததாவகவய ப்்றலதாம் என திடடமிடடுள்்ளதார். ழமலும் இது இங்கு விவரிக்கப்டடுள்்ள்டி "எங்ழக எப்டி எவவதாறு இருக்கி்றது" என்்ற அடிப்வடயில் விற்்வன பையயப்டும்.  ழ�தாம் ்ர்ஸ்ட வ்னதான்ஸ் 
கம்ப்னி இந்தியதா லிமிபடடடிற்கு கதாலம்(i)ல் பைலுத்த ழவண்டிய நிலுவவத்பததாவக கடன்ததாரர்(கள்)/உடன் கடன்ததாரர்களிடமிருந்து திரும்் ப்்ற ‘‘ஆன்வலன்’’ மூலம் ஏலம் விடப்டும்.

வ.
எண்.

கடன்தாரர்(கள்) மற்றும் 
உடன கடன்தாரர்கள் 

பெயர்

ப�தாத்து விவரஙகள் டிமதாண்ட்
ந�தாட்டீஸ் 

ந்தி

டிமதாண்ட்
ந�தாட்டீஸ்
ப்தாகக

சுவதாதீனத்
ந்தி

�நக்
மதிப்பு

இஎம்எடி
ப்தாகக (ரூ.)

மினனணு
ஏலத்ந்தி மற்றும்

ந�ரம்

இஎம்டி மற்றும் 
ஆவணஙககை 

�மர்ப்பிகக ககடசி 
ந்தி மற்றும் ந�ரம்

அஙகீகரிக
கப்ெட்ட
அதிகதாரி

எண்

1 கமலககண்ணன 
நகதா்ண்டம், 
ஸ்ரீந்வி நக

மகன எண். 47, �ர்நவ எண். 337/3A, 338/1A, அந�தாக �கர் ்னரதாஜ் �கர், ப�ய்வதாயல் கிரதாமம், பெதானநனரி வட்டம், திருவள்ளூர் 
மதாவட்டம், திருவள்ளூர், ்மிழ�தாடு 601204. எல்கலகள்: வடககு – 30 அடி �தாகல, ப்ற்கு – மகன எண். 40, கிழககு – மகன எண். 48, 
நமற்கு – மகன எண். 46

03-09-2024 7,02,701 09-11-2024 7,20,000 72,000 26-09-2026 
(11am-6pm)

24-09-2026 
(upto 5pm) 8217465502

இளைப்பு-–IV–-A [விதி 8 (6)ககொன 
விதிமுளைகளைப் ்பொரககவும்)

அள�யொ ச�ொத்துககளின் 
விற்்பளனககொன அறிவிப்பு

ஏல அதிகரிப்பு ப்தாகக – ரூ. 10,000/–-. பவப ழ்தார்டல் (https://homefirst.auctiontiger.net) வேங்கப்டட மின்னணு ஏல த்ளத்தின் மூலம் கீழ்க்வகபயதாப்மிடப்டடவரதால் விற்்வன பையயப்டும். ஆன்வலன் மின்னணு ஏல ்டிவம், அறிவிபபு, ஆன்வலன் ஏல விற்்வனயின் ப்தாது விதிமுவ்றகள் 
மற்றும் நி்ந்தவனகள் அடங்கிய மின்னணு ஏல படண்டர் ஆவணம் ழ்தார்டடல் த்ளத்தில் கிவடக்கி்றது. அங்கீகரிக்கப்டட அதிகதாரிக்கு பதரிந்த அ்ளவில் பைதாத்துக்களின் மீது எந்த வில்லங்கமும் இல்வல. எவவதா்றதாயினும், ஏலத்வத ைமர்பபிப்தற்கு முன்னர், பைதாத்துக்கள்/ஏலத்தில் வவக்கப்டட 
உரிவமகள்/உரிவம ழகதாரல்கள்/ நிலுவவ பததாவககள்/பைதாத்துக்கவ்ளப ்தாதிப்து குறித்து ஏலததாரர்கள் தங்க்ளது பைதாந்த சுயதாதீன விைதாரவணகவ்ள ழமற்பகதாள்்ள ழவண்டும். ழ�தாம் ்ர்ஸ்டடின் எந்தவித ப்தாறுபவ்யும் மற்றும் பிரதிநிதித்துவத்வதயும் மின்னணு ஏல வி்ளம்்ரம் அவமக்கதாது. ழ�தாம் 
்ர்ஸ்ட–டிற்கு அறியப்டட அல்லது பதரியதாத, தற்ழ்தாதுள்்ள மற்றும் எதிர்கதாலத்தில் உள்்ள அவனத்து வில்லங்கங்களுடன் இந்த பைதாத்து விற்கப்டுகி்றது. எந்தபவதாரு மூன்்றதாம் தரபபு உரிவம ழகதாரல்கள்/உரிவமகள்/ நிலுவவத் பததாவககளுக்கு அங்கீகரிக்கப்டட அதிகதாரி/ ஈடுப்ற்்ற கடன் அளித்தவர் 
எந்த வவகயிலும் ப்தாறுபழ்ற்க மதாடடதார்கள். 2002-ம் ஆண்டு கடனீடடுச் பைதாத்துக்கவ்ள பரதாக்கமதாக்குதல் மற்றும் நிதி பைதாத்துக்கவ்ள சீரவமத்தல் மற்றும் கடனீடடுச் பைதாத்து மீததான உரிவம அமலதாக்கச் ைடடத்தின் கீழ் ்ரிந்துவரக்கப்டட விதிகள்/நி்ந்தவனகளுக்குட்டடு விற்்வன இருக்கும். 
பமதாழிபெயர்ப்பில் முரண்ெட்டதால், ஆஙகிலப் ெதிப்நெ நமநலதாஙகும்.

�ர்பொசி �ட்டம், 2002ன் கீழ் �ட்டப்பூர்வ 15 நொட்கள் விற்்பளன அறிவிப்பு
கடன்-ததாரர்/உத்தரவதாதததாரர்கள் மின்னணு -ஏல ழததிக்கு முன்னததாக  டிமதாண்ட ழ�தாடடீசில் குறிபபிடப்டடுள்்ள பததாவக மற்றும் �தா்ளது ழததி வவரயிலதான வடடி மற்றும் துவண பைலவினங்கவ்ள  பைலுத்துமதாறு  அறிவிக்கப்டுகி்றதார்கள், அவவதாறு பைலுத்த தவறும்்டைத்தில் பைதாத்து ஏலம் விடப்டும்/
விற்கப்டும் மற்றும் நிலுவவத் பததாவக ஏழதனும் இருந்ததால் வடடி மற்றும் கடடணங்களுடன் மீடபடடுக்கப்டும்.
ழததி : 11–09–2026, இடம் : பைன்வன ஒப்ம்/– அங்கீகரிக்கப்டட அதிகதாரி,  ழ�தாம் ்ர்ஸ்ட வ்னதான்ஸ் கம்ப்னி இந்தியதா லிமிபடட
 

மினனணு ஏல ந�கவ அளிப்ெவர் மினனணு ஏல இகணய்ைம்/விவரஙகள், இ்ர 
விதி மற்றும் நிெந்கனகள்

இஎம்டி/இ்ர ப்தாகககய படெதாசிட் ப�யய கணககு எண். கிகை 
IFSC Code

ெயனதாளி பெயர்

நிறுவனத்தின் ப்யர்: இ–பழரதாகியூர்பமண்ட படக்னதாலஜிஸ் லிமிபடட  (Auction Tiger). 
ப�ல்ப வலன் எண்: 079–35022160 / 149 / 182 பததாடர்பு �்ர்: ரதாம் ைர்மதா -– 8000023297
மின்னஞைல் ஐடி: ramprasad@auctiontiger.net மற்றும் support@auctiontiger.net

http://www.homefirstindia.com
https://homefirst.auctiontiger.net

911020005835824-
ழ�தாம் ்ர்ஸ்ட வ்னதான்ஸ் கம்ப்னி இந்தியதா லிமிபடட -
ஆக்சிஸ் வங்கி லிமிபடட, ப்ங்களூர் KT

UTIB0000009 அங்கீகரிக்கப்டட அதிகதாரி
ழ�தாம் ்ர்ஸ்ட வ்னதான்ஸ் கம்ப்னி 

இந்தியதா லிமிபடட

தேசிய கம்பெனி சட்டத் தீர்பபெபாயம, ஏர�ோநெட் நெக்ோலஜிஸ் பிர�ரேட் லிமிநெட்டின் கபார்பபெதேட திவபால் தீர்பான 
்சயல்முறைறய நெபெம்பர் 8 2026 அன்று ்ேபா்டஙக உத்ேேவிடடுள்ளது என இேன்மூலம அறிவிகக்பபெடுகிைது.
ஏர�ோநெட் நெக்ோலஜிஸ் பிர�ரேட் லிமிநெட்டிற்கு க்டன் வழஙகியவரகள, ேஙக்ளது உரிற்தகபாேல்கற்ள 
அேறகபான ஆேபாேஙகளு்டன் நெபெம்பர் 22, 2026 அன்தைபா அல்லது அேறகு முன்னேபாகதவபா, வ.எண். 10–ககு 
தேேபாக குறி்பபி்ட்பபெடடுள்ள முகவரியில் உள்ள இற்டககபாலத் தீர்பான நிபுணரி்டம ச்ர்பபிககு்பாறு இேன்மூலம 
தகடடுக்கபாள்ள்பபெடுகிைபாரகள.
நிதிக க்டன் வழஙகியவரகள ேஙக்ளது உரிற்தகபாேல்கற்ள ஆேபாேஙகளு்டன் மின்னணு வழியில் ்டடுத் ச்ர்பபிகக 
தவண்டும. ்றை அறனத்து க்டன் வழஙகியவரகளும ேஙக்ளது உரிற்தகபாேல்கற்ள ஆேபாேஙகளு்டன் தேரில், அஞசல் 
மூல்பாக அல்லது மின்னணு வழியில் ச்ர்பபிககலபாம.
்பெபாயயபான அல்லது ேவைபாக வழிே்டத்தும உரிற்தகபாேல் ஆேபாேஙகற்ளச் ச்ர்பபி்பபெது அபெேபாேஙகளுககு 
உடபெடுத்ே்பபெடும.

நிகில் சச்தேவபா
இற்டககபாலத் தீர்பான நிபுணர

ஏதேபா்ேட ்்டகனபாலஜிஸ் பிறேதவட லிமி்்டட
தேதி: 11 ்ச்ப்டமபெர 2026       IBBI பெதிவு எண்: IBBI/IPA–001/IP–P–02743/2022–2023/14184
இ்டம: லூதியபானபா                           AFA: AA1/14184/02/311225/107328 ்சல்லுபெடியபாகும ேபாள: 31.12.2026 வறே

நதோெர்புரெய விே�ங்கள்

1. கபார்பபெதேட க்டனபா்ளர ்பெயர ஏர�ோநெட் நெக்ோலஜிஸ் பிர�ரேட் லிமிநெட்

2. கபார்பபெதேட க்டனபா்ளர நிறுவனம துவககத் தேதி 26.05.2000
3. எநே அதிகபாேத்தின் கீழ் கபார்பபெதேட க்டனபா்ளர 

துவககம/பெதிவு
நிறுவனஙகள பெதிவபா்ளர, ்சன்றன

4. கபார்பபெதேட க்டனபா்ளரின் நிறுவன அற்டயபா்ள 
எண்/ வறேயறுகக்பபெட்ட ்பெபாறு்பபு அற்டயபா்ள 
எண்

U30007TN2000PTC045033

5. கபார்பபெதேட க்டனபா்ளரின் பெதிவு அலுவலக 
்றறும முேன்ற் அலுவலக முகவரி 
(தவறு ஏதேனும இரு்பபின்) 

பெதிவு அலுவலகம: எண். 47/16, முேல் ே்ளம, த்யர சிவபா 
சண்முகன் வீதி, நுஙகமபெபாககம, ்சன்றன 
ேமிழ்ேபாடு – 600034

6. கபார்பபெதேட க்டனபா்ளரின் திவபால் நிறல 
துவஙக்பபெட்ட தேதி

8 ்ச்ப்டமபெர 2026

7. திவபால் தீர்பான ேற்டமுறை மூடும உத்தேச தேதி 7 ்பாரச் 2027

8. இற்டககபால தீர்பான நிபுணேபாக ்சயல்பெடும 
திவபால் நிபுணரின் ்பெயர ்றறும பெதிவு எண்.

நிகில் சச்தேவபா
IBBI/IPA–001/IP–P–02743/2022–2023/14184

9. குழுவில் பெதிவு ்சயதுள்ளபெடி இற்டககபால 
தீர்பான நிபுணரின்  முகவரி ்றறும மின்னஞசல்

மு்கேரி: வீட்டு எண். 541–L, முதல் தளம, மோெல் ெவுன், 
பிரீத் மருத்துேமர் ெோரல, லூதியோ்ோ, ்பஞெோப, 141002 
மின்்ஞெல்: nikhilsachdeva.ca@gmail.com

10. இற்டககபாலத் தீர்பான நிபுணரு்டன் கடிே்ப 
பெரி்பாறைத்திறகு்ப பெயன்பெடுத்ே தவண்டிய 
முகவரி ்றறும மின்னஞசல்

மு்கேரி: வீட்டு எண். 541–L, முதல் தளம, மோெல் ெவுன், 
பிரீத் மருத்துேமர் ெோரல, லூதியோ்ோ, ்பஞெோப, 141002 
மின்்ஞெல்: cirp.aeronet@gmail.com

11. தகபாரிகறககள ச்ர்பபிகக கற்டசி தேதி 22 ்ச்ப்டமபெர, 2026

12. பிரிவு 21, உபெ பிரிவு (6ஏ), உடகூறு  
(பி)ன் கீழ் க்டன் வழஙகியவரகள வறக, தவறு 
ஏதேனும இரு்பபின் இற்டககபால தீர்பான 
நிபுணேபால் உறுதி ்சயய்பபெட்டது 

்பெபாருநேபாது 
(்பெபாது்வளியில் கிற்டககும ேகவல்களின்பெடி)

13. வறகயின் கீழ் க்டன் வழஙகியவரகளின் 
அஙகீகரிகக்பபெட்ட பிேதிநிதியபாக அற்டயபா்ளம 
கபாட்ட்பபெட்ட திவபால் நிபுணரின் ்பெயர  
(ஒவ்வபாரு வறகயிலும 3 ்பெயரகள)

்பெபாருநேபாது 
(்பெபாது்வளியில் கிற்டககும ேகவல்களின்பெடி)

14. ்ேபா்டரபுற்டய பெடிவஙகள ்றறும
அஙகீகரிகக்பபெட்ட பிேதிநிதிகள 
விவேஙகள கிற்டககும 

இறணய இறண்பபு: https://ibbi.gov.in/en/home/downloads
முகவரி: எண். 541–L, முேல் ே்ளம, 
்பா்டல் ்டவுன், பிரீத் ்ருத்துவ்றன சபாறல, 
லூதியபானபா, பெஞசபா்ப, 141002

்படிேம ஏ   
ந்போது அறிவிபபு

(்ேபாடித்ேல் ்றறும இநதிய திவபால் வபாரிய (கபார்பபெதேட ேபெரகளுககபான  
திவபால் தீர்பான ேற்டமுறை) விதிமுறைகள 2016–ன், விதி 6 – ன் கீழ்)

ஏர�ோநெட் நெக்ோலஜிஸ் பிர�ரேட் லிமிநெட்டிற்கு  
்கென் ேழஙகியேர்்களின் ்கே்த்திற்கு
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சென்னை, கிரீம்ஸ் சாலை  

அப்போல�ோ மருத்துவமனை, 
முழுமையான மற்றும் பகுதி மூட்டு 
மாற்று அறுவைசிகிச்சைகள், 
முழுமையான இடுப்பு மாற்று 
அறுவைசிகிச்சைகள் உட்பட 
2,000-க்கும் மேற்பட்ட ர�ோப�ோடிக் 
உதவியுடனான எலும்பியல் 
அறுவைசிகிச்சைகளை வெற்றிகர 
மாக செய்து முடித்துள்ளது. 

இந்த மைல்கல், த�ொழில்நுட்பம் 
சார்ந்த மூட்டு மாற்று சிகிச்சையில் 
மருத்துவமனையின் பயணத்தில் ஒரு 
முக்கிய படியைக் குறிப்பதுடன், நவீன 
அறுவைசிகிச்சை அமைப்புகளை 
மருத்துவ நிபுணத்துவத்துடன் ஒருங்கி 
ணைப்பதில் அதன் வளர்ந்து வரும் 
அனுபவத்தையும் பிரதிபலிக்கிறது.

ஒவ்வொரு ந�ோயாளியின் 
தேவைக்கேற்ப மூட்டு மாற்று அறுவை 
சிகிச்சைகளைத் துல்லியமாகச் 
செய்ய, ஸ்ட்ரைக்கரின் Mako Smart 
Robotics த�ொழில்நுட்பம், 3டி  
சிடி  ஸ்கேன் இமேஜிங் மற்றும் 
அறுவைசிகிச்சைக்கு முந்தைய 
விரிவான திட்டமிடல் ஆகியவற்றை 

இந்தத் திட்டம் ஒருங்கிணைக்கிறது. 
இந்த த�ொழில்நுட்பம் ந�ோயாளியின் 
உடல் அமைப்பு பற்றிய விரிவான 
தகவல்களை மருத்துவர்களுக்கு 
வழங்குகிறது. இதன் மூலம் ஒவ்வொரு 
ந�ோயாளியின் உடல்நிலை மற்றும் 
மருத்துவத் தேவைகளுக்கு ஏற்ப 
அறுவைசிகிச்சையைத் திட்டமிட்டுச் 
செய்ய முடிகிறது. அறுவை 
சிகிச்சைக்கு முந்தைய திட்டத்தை 
செயல்படுத்துவதில் ர�ோப�ோடிக் கை 
உதவினாலும், சிகிச்சை முடிவுகளும் 
அறுவை சிகிச்சை த�ொடர்பான 
தீர்மானங்களும் அறுவை சிகிச்சை 
செய்யும் மருத்துவரிடமே இருக்கும்.

முழங்கால் மற்றும் இடுப்பு மாற்று 
அறுவை சிகிச்சை செய்துக�ொள்ளும் 
ந�ோயாளிகளுக்கு, ர�ோப�ோ உதவியைப் 
பயன்படுத்துவது மிகக்குறைந்த 
அளவு கீறல்களைக் க�ொண்ட 
அறுவை சிகிச்சை முறைக்கு உதவுவ 
த�ோடு, ஒட்டும�ொத்தமாக சிறந்த 
சீரமைப்பு மற்றும் துல்லியம், 
விரைவாக குணமடைதல் மற்றும் 
ப�ொருத்தப்படும் சாதனங்களின் 
மேம்பட்ட ஆயுட்காலம் உள்ளிட்ட 
பல நன்மைகளைப் பெறவும் 

பங்களிக்கும். அறுவைசிகிச்சை 
மருத்துவர்களுக்கு, குறிப்பாக 
சிக்கலான மூட்டு மாற்று அறுவை 
சிகிச்சைகளைக் கையாளும் ப�ோது, 
உடற்கூறியலை மதிப்பிடவும், 
எலும்பைத் தயார்படுத்துவதைத் 
திட்டமிடவும், மற்றும் அறுவை 
சிகிச்சையின் ப�ோது சீரான 
தன்மையைப் பராமரிக்கவும் இந்தத் 
த�ொழில்நுட்பம் கூடுதல் கருவிகளை 
வழங்குகிறது.

இந்தச் சாதனையின் ஒரு பகுதியாக, 
முதுநிலை எலும்பியல் ர�ோப�ோடிக் 
அறுவைசிகிச்சை நிபுணர்களான 
டாக்டர் அருண் கண்ணன், டாக்டர் 
க�ோர்னாட் க�ோசிகன், டாக்டர் 
குணால் பட்டேல், டாக்டர் நாவலடி 
சங்கர், டாக்டர் விஜய் கிஷ�ோர் ரெட்டி 
மற்றும் டாக்டர் மதன் திருவேங்கடம் 
ஆகிய�ோர் சிறப்புரையாற்றினர். 
ர�ோப�ோடிக் உதவியுடனான மூட்டு 
மாற்று அறுவைசிகிச்சையின் 
பரிணாம வளர்ச்சி மற்றும் மிகவும் 
துல்லியமான, தனிப்பயனாக்கப்பட்ட 
சிகிச்சை வழங்குவதில் மேம்பட்ட 
த�ொழில்நுட்பத்தின் பங்கு குறித்து 
அவர்கள் விளக்கினார்கள்.

2,000 ர�ோப�ோடிக் எலும்பியல் அறுவை சிகிச்சை:
 ‘அப்போல�ோ’ அபார சாதனை

'தேசிய கண் தான தினம்' இரண்டையும் 
ஒட்டி சங்கர நேத்ராலயாவின் சி யு ஷா 
கண் வங்கி சென்னை மகாநகரத்தின் 
பல்வேறு பகுதிகளில் குறிப்பாக 
கல்லூரிகள், பள்ளிக்கூடங்கள், அரிமா 
சங்கங்கள், த�ொழிற்சாலைகளில் கண் 
தான விழிப்புணர்வு ச�ொற்பொழிவுகள், 
நுங்கம்பாக்கம், கல்லூரி சாலையில், 
மகளிர் கிறிஸ்துவ கல்லூரியில் மனித 
சங்கிலியை நடத்தியது. 

தேசிய கண் தான நாளில் சங்கர 
நேத்ராலயாவின் ஆலந்தூர் மெட்ரோ 
ரெயில் நிலையம் அருகில் ஜிஎஸ்டி 
சாலையில் உள்ள பரங்கிமலை சங்கர 
நேத்ராலயா வளாகத்தில் இயங்கி வரும் 
தி சங்கர நேத்ராலயா அகாடெமி மற்றும் 
எலைட் ஆப்டோமெட்ரி கல்லூரி மாணவ 
மாணவிகள், பேராசிரியர்கள், மருத்துவர்கள் 
கலந்து க�ொண்ட சங்கர நேத்ராலயாவின் 
பார்வை வேண்டி... நடைப்பயணம் 
மிகச்சிறப்பாக நடைபெற்றது. 

விழாவின் சிறப்பு விருந்தினராக முன்னாள் 
தலைமை தகவல் ஆணையர், முன்னாள் 
காவல் துறை தலைவர், முன்னாள் இயக்குநர் 
– சி.பி.சி.ஐ.டியுமான ஷகீல் அக்தர்  கலந்து 
க�ொண்டு க�ொடியசைத்து நடைபயணத்தை 
த�ொடங்கி வைத்தார்.

பிரபல திரைப்படக் கலைஞரும் 
புரவலருமான  க�ௌதமி க�ௌரவ 
விருந்தினராக கலந்து க�ொண்டு 
மாணவர்களை பாராட்டி பேசினார்.

சங்கர நேத்ராலயாவின் மருத்துவ 
இயக்குநர் டாக்டர் கிரிஷ் ஷிவா ராவ், ப�ொதுத் 
த�ொடர்பு அதிகாரி  வி சிவகுமார், கல்லூரி 
முதல்வர் டாக்டர் அனுராதா நாராயணன், 
கல்லூரியின் பேராசிரியர்கள், மாணவர்கள்  
மற்றும் கார்னியா துறை மருத்துவர்கள், 
கண் வங்கியின் ப�ொறுப்பாளர்  லெக்‌ஷ்மி 
நாராயணன் ஆகிய�ோர் நிகழ்ச்சியில் கலந்து 
க�ொண்டனர்.

 தங்கம் விலை சவரனுக்கு 
ரூ.1,920 குறைந்து
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தங்கம் விலை இன்று சரிவை 

சந்தித்துள்ளது.
தங்கம் விலை, நேற்று சவரனுக்கு 

ரூ.880 அதிகரித்து, ஒரு 
சவரன் ரூ.1,14,040க்கும், 
கிராமுக்கு ரூ.110 உயர்ந்து 
ஒரு கிராம் ரூ.14,255க்கும் 
விற்பனை செய்யப்   
பட்டது.

இந்த நிலையில்,   இன்று  
சென்னையில் 22 கேரட் 
ஆபரணத் தங்கத்தின் 
விலை சவரனுக்கு 
ரூ.1,920 குறைந்து, ஒரு 
சவரன் ரூ.1,12,112க்கும், 
கிராமுக்கு ரூ.240 
குறைந்து ஒரு கிராம் 
ரூ.14,015க்கும் விற்பனை 
செய்யப்படுகிறது.

வெள்ளியின் விலை 
கிராமுக்கு ரூ.10 குறைந்து 
ஒரு கிராம் வெள்ளி ரூ.245-
க்கும், கில�ோவுக்கு 10,000 
குறைந்து, ஒரு கில�ோ 
ரூ.2,45,000 விற்பனை 
செய்யப்பட்டு வருகிறது.

இந்தியா ஷெல்டர் பைனான்ஸ் கார்்பைரேென் லிமிஷ்டட்
அபையா ஷைாத்துகள் விறைபனககான விறைபன அறிவி்பபு

2002ம் வரு்டத்திய க்டனீட்டுச் ஷைாத்துககபை ஷோககமாககுதல மறறும் நிதி ஷைாத்துககபை சீேபமத்தல மறறும் க்டனீட்டுச் ஷைாத்து மீதான உரிபம அமலாககச் (இனிரமல "ைட்்டம்" என்று குறி்பபி்ட்பைடும்) மறறும் க்டனீட்டுச் ஷைாத்து  
உரிபம (அமலாகக) விதிகள், 2002ன் விதி 8(6)ன் (இனி விதிகள் "என்று குறி்பபி்ட்பைடுகின்்றன") கீழ் அபையா ஷைாத்துககள் விறைபனககான விறைபன அறிவி்பபு. 
பதிவு அலுவலகம் மற்றும் இந்தியா ஷெல்டர் பைனான்ஸ் கார்்பைரேென் லிமிஷ்டட், ஐ.எஸ்.எ்ப.சி. -எண் 20/பி, முதல தைம், கிழககு பிேதான ைாபல 1, காந்தி நகர், ரவலூர், தமிழ்நாடு, 632006–ல் கிளை அலுவலகம் ககொண்டு 
கெயல்படும் இந்தியொ கெல்்டர் ளபனொன்ஸ் கொர்்பபரேென் லிமிக்டட்டில் அ்டமொனம் ளவகக்பபட்டுளை/ஈ்டொக ளவகக்பபட்டுளை கீரே விவரிகக்பபட்டுளை அளெயொச் கெொத்துககள (இனி ஈடுகபற்்ற க்டன் வேங்கியவர் 
என்று குறி்பபி்ட்பபடும்), அங்கீரிகக்பபட்்ட அதிகொரியொல் சுவொதீனம் எடுகக்பபட்டு "எங்ரக எ்பபடி உளைர�ொ அ்பபடிரய", "எந்�வி� மொற்்றமும் இல்லொமல்" மற்றும் "உளைது உளைவொறு" என்்ற அடி்பபள்டயில், 
க்டன்�ொேர்கள மற்றும் உ்டன் க்டன்�ொேர்கள கெலுத்� ரவண்டிய க�ொளகளய மீட்ப�ற்கொக கீரே குறி்பபி்ட்பபட்டுளை ர�திகளில் விற்பளன கெயய்பபடும் என்று கபொதுமககளுககு கபொதுவொகவும், க்டன்�ொேர்(கள), உ்டன் 
க்டன்�ொேர்(கள) மற்றும் உத்�ேவொ��ொேர்(கள) அல்லது அவர்களின் ெட்்ட்பபூர்வ வொரிசு(கள) அல்லது பிேதிநிதி(கள) ஆகிரயொருககு குறி்பபொகவும் இ�ன் மூலம் அறிவிகக்பபடுகி்றது. அங்கீகரிகக்பபட்்ட அதிகொரியொல் கீரே 
குறி்பபி்ட்பபட்டுளை இ்டத்தில் விற்பளன கெயய்பபடும்.

க்டன் கணககு எண்./ஏபி எண் மறறும் 
க்டன்தாேர்கள்/ 

உ்டன் க்டன்தாேர்கள் / 
உத்தேவாததாேர்கள் ஷையர்

பிரிவு 13(2)ன் கீழ் ரகாரிகபக 
அறிவி்பபு ரததி மறறும்  ஷதாபக

அபையா ஷைாத்து/ஈடுஷைற்ற ஆஸ்திகள் 
குறித்த விவேம்

ரவலூர் மொவட்்டம், ரபேணொம்பட்டு �ொலுகொ, பத்�ல்பபளளி 
கிேொமத்தில் அளமந்துளை 79 ெதுே மீட்்டர் பே்பபைவு ககொண்்ட நிலம் 
மற்றும் கட்டி்டம் அ்டங்கிய அளனத்து கெொத்துககளும், பளேய ெர்ரவ 
எண். 57/1C2 மற்றும் உட்பிரிவின்படி புதிய ெர்ரவ எண். 57/46 7/46 
ஆகியவற்றில் அ்டங்கியுளைது. ரவலூர் பதிவு மொவட்்டம் மற்றும் 
ரபேணொம்பட்டு ெொர்பதிவொைர் எல்ளலககு உட்பட்்ட இச்கெொத்தின் 
எல்ளலகள முள்றரய: வ்டகரக – க�ரு, க�ற்ரக – கரேந்திேன் வீடு, 
கிேகரக – கொலி மளன, ரமற்ரக – பிரேமொவின் வீடு. இ�ன் அைவுகள: 
வ்டபு்றம் – 8 மீட்்டர், க�ன்பு்றம் – 8 மீட்்டர், கீழ்பு்றம் (கிேககு) – 
10.2 மீட்்டர், ரமல்பு்றம் (ரமற்கு) – 10.4 மீட்்டர். ஆக கமொத்�ம் 
79 ெதுே மீட்்டர் பே்பபைவு ககொண்்ட இந்� நிலம் மற்றும் கட்டி்டம் 
ரபேணொம்பட்டு பதிவு மொவட்்டம் மற்றும் ரவலூர் ெொர்பதிவொைர் 
மொவட்்டத்திற்கு உட்பட்்ட�ொகும்.

சுவாதீனத்
ரததி மறறும் வபக

ரிைர்வ் விபல

ரததி : 12- ஆகஸ்ட் 25/
ரூ.11,21,029/– (ரூைாய் ைதிரனாரு 

லட்ைத்து இருைத்ரதாோயிேத்து 
இருைத்ஷதான்ைது மட்டும்)

8 நவம்ைர் 2025
ரநேடி சுவாதீனம்

ரூ.10,30,500/–
(ரூைாய் ைத்து லட்ைத்து 
மு்பைதாயிேத்து ஐநூறு 

மட்டும்)

AVLVLLONS000005080055
& LAVLVLLONS000005132073 /
AP-10195450 & AP-10308342 
திரு./ திருமதி. லட்சுமி சு்பேமணி மறறும் 
திரு./ திருமதி. சு்பேமணி.

ஏல அதிகரி்பபுத் ஷதாபக 
ரூ.10000/–

(ைத்தாயிேம் மட்டும்)

ஷமாத்த நிலுபவத் ஷதாபக: 
04- ஷை்ப- 26 அன்று

ரூ.13,85,272/-– (ரூைாய் 
ைதிமூன்று லட்ைத்து 

எண்ைத்பதந்தாயிேத்து 
இருநூறறு எழுைத்திேண்டு 

மட்டும்) 

ர்டவணித் ஷதாபக
ஷ்டைாசிட் (EMD):

ரூ.1,03,-050/–
(ரூைாய் ஒரு லட்ைத்து 
மூன்்றாயிேத்து ஐம்ைது 

மட்டும்)
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SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
INDIA SHELTER FINANCE CORPORATION LTD.

Loan Account Number /
AP Number and  

Name of Borrower (s) / 
Co-Borrower (s) /

Guarantor(s)

Demand Notice
u/s 13(2) Date and

Amount

Description of the Immovable Property/Secured Asset Date and Type of
Possession Reserve Price

Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as "the Act") read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred
to as "the Rules"). Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their
legal heir(s) or representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation
Limited (hereinafter referred to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor
having its Registered Office at ISFC-No 20/B, 1st Floor, East Main Road 1, Gandhi Nagar, Vellore, Tamil Nadu, 632006, will be sold on "As
is Where is", "As is What is" and "Whatever there is"  basis on the dates mentioned below for realization of the amount due to the Secured
Creditor from the borrowers, co borrowers and guarantors. The sale will be done by the Authorized Officer at the place mentioned below.

Date of Inspection of the Property: 
24-09-2026 at 11:00 am to 5:00 pm

EMD Deposition Last Date 
25 09-2025 till 06:00 PM

Date/ Time of Auction: 
26-09-2026 10:00 am to 5:00 pm

Date:08-Nov-25 
Physical

Possession
LAVLVLLONS000005080055

& 
LAVLVLLONS000005132073 /

AP-10195450 & 
AP-10308342

Mr./ Mrs. Lakshmi Subramani.
& 

Mr./ Mrs. Subramani .

Date: 12-Aug-25,
Rs. 11,21,029/-

(Rupees Eleven Lakh
Twenty-One Thousand
and Twenty-Nine Only)

Bid Increase 
Amount: 

Rs.10,000/- (Rupees
Ten Thousand Only)

All that piece and parcel of the land and building is
Situated at Bathalapalli Village, Pernambut Tk, Vellore
Dt, measuring 79 Sq.Mtr of land comprised in Old Survey
No.57/1C2 as per Sub-Division New Survey No.57/46
7/46 within the Sub-Registration District of Pernambut
and the Registration District of Vellore within the bound-
aries hereunder: North by: Street, South by: House of
Gajendiran, East by: Vacant Plot, West by: House of
Prema Measuring : On the Northern Side: 8Mtr On the
Southern Side: 8Mtr On the Eastern Side: 10.2Mtr On
the Western Side: 10.4Mtr Admeasuring 79 Sq.Mtr of
land and building Situated within the Registration District
of Pernambut and Sub Registration District of Vellore.

Rs.10,30,500/-
(Rupees Ten
Lakh Thirty

Thousand Five
Hundred Only)Total Outstanding: 

Rs.13,85,272/-
(Rupees Thirteen
Lakh Eighty-Five
Thousand Two
Hundred and

Seventy-Two Only)
as on 04-Sep-26.

EMD AMOUNT
Rs.1,03,050/-
(Rupees One
Lakh Three

Thousand and
Fifty Only)

Place of Auction: India Shelter Finance Corporation Limited,Add : No. 20/ B, First Floor, 1st East Main Road, Gandhi Nagar, Vellore-632006, Tamil Nadu.
Place of EMD Deposition & Authorized Officer's Name and Mobile No: Pasumarty Srinivas Bharat , 9100936306 ,No. 20/ B, First Floor, 1st East
Main Road, Gandhi Nagar, Vellore-632006, Tamil Nadu.
Mode Of Payment :- All payment shall be made by demand draft , RTGS, NEFT in favor of India Shelter Finance Corporation Limited.
Place: Vellore, Date: 11-09-2026 Sd/- Authorised Officer, For India Shelter Finance Corporation Ltd.,

ஷைாத்பத ைார்பவயிடும் ரததி : 24–09–2026 காபல 11.00 மணி முதல மாபல 5.00 மணி வபே |    
EMD ஷைலுத்தும் கப்டசித் ரததி:  25–09–2026 மாபல 6.00 மணி வபே | ஏலம் நப்டஷைறும் ரததி / ரநேம்: 26–09–2026 மாபல 5.00 மணி வபே

ஏலம் நப்டஷைறும் இ்டம்: இந்தியா ஷெல்டர் ஃபைனான்ஸ் கார்்பைரேென் லிமிஷ்டட், முகவரி: எண். 20/பி, முதல தைம், 1–வது கிழககு பிேதான ைாபல, காந்தி நகர், 
ரவலூர்–632006, தமிழ்நாடு.

EMD ஷைலுத்தும் இ்டம் & அங்கீகரிகக்பைட்்ட அதிகாரியின் ஷையர் மறறும் ஷமாபைல எண்: ைசுமர்த்தி ஸ்ரீனிவாஸ் ைேத், 9100936306, எண். 20/ B, முதல தைம், 1–வது கிழககு 
பிேதான ைாபல, காந்தி நகர், ரவலூர்–632006, தமிழ்நாடு.
ைணம் ஷைலுத்தும் முப்ற: அபனத்து ஷதாபககளும் இந்தியா ஷெல்டர் பைனான்ஸ் கார்்பைரேென் லிமிஷ்டட் என்்ற ஷையரில Demand Draft, RTGS, NEFT மூலமாகரவ 
ஷைலுத்த்பை்ட ரவண்டும்.

இ்டம்: ரவலூர், ரததி: 11–09–2026 ஒ்பைம்/– அங்கீகரிகக்பைட்்ட அதிகாரி, இந்தியா ஷெல்டர் பைனான்ஸ் கார்்பைரேென் லிமிஷ்டட்–ககாக.
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